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LEGISLATIVE ASSEMBLY.

Thursday, 23rd February, 1933.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. Chairman (Sir Hari Singh Gour) in the Chair.

QUESTIONS AND ANSWERS.

NoN-REOBRUITMENT OF MusLIM CLERKS IN THE CENTRAL TELEGRAPH OFFICE,
New Dgrm1.

440. *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): (a) Will Government be pleased to supply the information promised
in reply to starred question No. 1875, dated the 22nd November, 1982,
‘regarding non-recruitment of Muslim clerks in the Central Telegraph Office,
New Delhi?

(b) Will Government be pleased to state the periods for which the two
Muslim clerks, ITkram-ud-Din and Fakhrul Hussan, remained employed?

(c) Is it a fact that actually eight Hindu and two Muslim clerks were
employed and that both the Muslim clerks have been removed?

The Honourable Sir Frank Noyce: (a) to (¢). The Honourable Member
is referred to tLe statement laid on the table of the House on the 9th
instant which also supplies the information now asked for. I may add that
Mr. Fakhrul Hussan remained employed for about 13 years .

!
RECRUITS IN THE CALCUTTA GENERAL PosT OFFICE.

441, *Mr. M, Maswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): With refcrence to the reply to starred question No. 1449, dated the
28th November, 1932, will Government be pleased to place on the table
g]i% p;omised verified statement of recruits in the Calcutta General Post

ce

The Honourable Sir Frank Noyce: The statement was placed on the
table on the 9th instant.

OCCUPATION OF POSTAL QUARTERS IN DELHI.

442, *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): With reference to the reply to starrgd question No. 1488, dated
the 28th November, 1982, regarding the occupation of postal quarters
in Delhi, will Government please state the date of disposal of the case
and the result of enquiries?

977 ) A
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Sir Thomas Ryan: A recommendation from the Postmaster-General,
Punjah-and North-West Frontier Circle, regarding the refund of rent
recovered from the postal officials occupying IPostal und Telegraph depart-
mental quarters at New Delhi, for water meters and electric meters has
recently been received and orders in the matter ure being issued to the
effect that refunds will be granted to those oflicials from whom double
recovery of electric nnd water meters rent has been made.

TRANSFER OF THE CLERKS OF THE QFFICKS OF THE SUPERINTENDENTS OF
N Post OFFICES.

443. *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): (a) With reference to starred question No. 1497, dated the 28th
November, 1982, will Government please state whether according to the
orders of the Director (eneral, Posts and Tclegraphs, {ime-scule clerks
(other than Selection Grade Head Clerks) of the offices of Superintendents
_of Post Offices are transferred after a tenure of office for five years?

(b) If the reply to (a) above be in the affirmative, will Government
please state the correct information now? '

The Homourable Sir Frank Noyce: (a) and (b). As already stated in
the reply to the question to whick. the Honourable Member refers, no such
definite orders were issued by the Director General. It has, however, been
suggested by him to Heads of Circles that the desirability of the periodical
transfer of the members of the clerical staff of the offices of Superintendents
of Post Offices might be borne in mind.

NoMINATION OF CaNDIDATES ¥ROM THE UNITED PROVINCES FPOR TEE
EXAMINATION OF THE SUPERINTENDENTS OF Post QFFICES.

441, *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): (a) With reference to the reply to part (c) of starred question
No. 1416, dated the 238rd November, 1982, will Government please state
the total number of candidates nominated for the examination of Superin-
tendents of Post Offices to meet the requirements of the service in the
United Provinces Circle from 1928 to 1932?

(b) Will Government please state the communal composition of the
candidates so nominated ?

(¢) Are Government prepared to nominate at least five Muslim candi-
dates for the next Superintendents’ examination from the United Pro-
vinces Cirele? Is it a fact that there is only one Muslim Superintendent
against twelve Hindu Superintendents in the ewid Circle?

The Honourable Sir Frank Noyce: (a) and (b). Superintendents of Post
Offices and the Railway Mail Service belong to an all-India cadre and
nominations of candidates for examination for entrance to it are not made
to meet the requirements of any particular postal circle but in order to
£l vacancies in the cadre as a whole. Nine candidates were nominated
by the Postmaster-General, United Provinées, during the period referred to
by the Honourable Membet; of these five were Muslims and four Hindus.

(c) In regard to the first part, the Honourable Member's attention is
invited to the reply given to part (c) of the starred question No. 1498 by
Mr. M. Maswood Ahmad on ¢he 28thNovember, 1932. As regards the
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second part, there are 18 Superintendents in the Circle ncluding. three.
Assistant Postmasters-General; of these, 13 are Hindus, three are Anglo-

Indians and two are Muslims.

MusLiM DEMANDS 1N GOVERNMENT SERVICES,

445, *Mr. M, Maswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): (a) Has the attention of Government been drawn to a ‘‘memo-
randum of Muslim demands in Government services’’ issued by some
Members of the Legislative Assembly and Council of State?

(b) Will Government be pleased to state whether copies of the said
memorandum were obtained by the Home Department from Bir
Mubammad Yaqub through Seth Haji Abdoola Haroon?

“(c) Are Government aware that copies of the said memorandum were
forwarded by me to all the Heads of Government ? B

(d) Will Government be pleased to state whether the tabular statements
attachéd to the memorandum relating to the Posts and Telegraphs De-
partment are correct and, if not, will Government be pleased to lay on the
table the correct and revised figures as they stood on the 31st December,
1932, in respect of each of the statements?

(¢) Are Government aware that their orders were not observed in the
past on the plea of late circulation, ambiguities, etc., etc., as alleged in
the memorandum and proved by statistics?

(f) Are Government prepared to appoint an Enquiry Comunittee in respect
of the Posts and Telegraphs Departinent just as they were pleased to do
in the case of the Railway Department with a view to finding ways and
means for increased and proper representation of Muslimg in the Posts
and Telegraphs Department? ,

The Honourable Sir Frank Noyce: (a) Yes.

(b) and (c). I understand tkat the fact is as stated.

(d) Government Lave.not verified the figures in the tabular statements
referred to, and do not propose to do so as even if the figures are correct
they arc misleading as implying that Government orders regarding com-
mun:l recruitment apply to all the numerous branches mentioned in the
statciients, whereas they apply in fact only to such posts as are filled by
direct recruitment and not to those filled by promotion. The Honourable
Member will find in the Annual Reports on the Indian Posts and- Tele-
graphs Department summaries st.owing the extent to which members of
different communities are represented in the new reoruitment to the Posts
end Telegraphs service year by year. If the Honourable Member will
specify anyv directly recruitéd cadres in respect of which he desires informa-
tion in greater detail, in regard to recent recruitment, an endeavour will be
made to supply it to kim. '

(¢) Government are satisfied that their orders are generally observed
but as it is understood that difficulty has occasionally occurred owing to
the existence of certain ambiguities, the question of issuing more pracise
revised orders is under consideration.

(f) “ioverument do not propose to appoint a committee of the kind
suggusted ; but particular care is being, and will continue to be, taken to
ensure that tke orders regarding communal recruitment, as in force from
time to time, are carefully observed in the Posts and Telegraphs

epartment. * ot '
; A2
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AOCTION TARKER ON THE RECOMMENDATIONS OONTAINED IN MR. Hassax’s
REPORT. '

446. *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): Will, Government be pleased to state in detiil the action takems

on each of the 15 recommendations of the Hassan report vide Chapters II,
IV and V of the said report? '

Mr. P. BR. Rau: The more important recommendations made in Mr..
Hassan’s Report are still under consideration and as explained by me in
reply to a question by Mr. Maswood Ahmad on the 1st instant. it is hoped
that orders will issue soon.

Mr. M. Maswood Ahmad: Has the Honourable Member issued any
Circular about the recommendations of Mr. Hassan?

Mr. P. R. Rau: The provisional views of the Railway Board on the
minor recommendations have been communicated to the Agents of “the
State-managed Railways whose remarks have been called for. They have
to be considered before final orders are issucd.

Mr, M, Maswood Ahmad: Will the Honourable Member be pleased to
lay that Circular on the table for our information?

Mr. P. R. Rau: No, 8ir; they are merely the provisional views of the
Railway Board.

Mr M. Maswood Ahmad: Will the Honourable Member be pleased to
ask the views of the Muslim Members of the Assembly as well on that
point? '

Mr. P. R. Rau: When the final orders of the Government of India are
issued, they will be placed on the table of this Bouse.

Mr. M. Maswood Ahmad: Will the Honourable Member give a chance
to the Muslim Members to inform this new point before issuing any final
orders?

Mr. P. R. Rau: I believe, Sir, the idea is that when the views of the
Railway Administrations are received, the proposals of the Railway Board
will be placed before the Central Advisory Council.

"Mr, Lalchand Navalrai: May I know {roin the Honourable Member .if
another Mr. Hassan: is going to be appointed to help the Muhammadans in
getting these Railway posts?

Mr. Gaya Prasad Singh: May T know if non-Muslim Members of the
Assembly are proposed to be left out?

Mr, P. R, Rau: They are not proposed {o be left out. As I said, the
intention is that the proposals will be placed before the Central Advisory
Council.

Mr. 8. 0. Mitra: Ts it in conptemplation of Government to start a further
inquiry about the higher Railway services?
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~ Mr, P R. Rau: What further inquiries does tLe Honourable Member
refer to?

Mr. 8. O Mitra: In Mr. Hassan's report it is said that Government
asked him to report only about the representation of Muelims in the
subordinate services. We want to know what steps Government are taking
:08 regards the higher services, f.e., gazetted posts and those carrying more
than Rs, 250,

Mr. P. B. Rau: The reason was that full particulars about the superior
services and posts carrying more than Iis. 250 are already contained in the
Administration Reports whick are compiled up-to-date every year.

Mr. 8. 0. Mitra: Was the inquiry started only to get figures or to
.advise as regards means for redressing these grievances?

Mr. P. B. Rau: The collection of figures was an essential preliminary
ito any such inquiry. ’
Mr. 8. 0. Mitra: My question is whether Mr. Hassan or anybody else
will now be asked to report to the Railway Board about tl e means to be
.adopted for giving proper representation to the Muslim minorities or other
Indians in the higher posts.

. P. R Rau: I do not think any such propossl is under consideration
:at present.

Sardar Sant Singh: May I know if the Circular issued to the Agents
‘invites their opinion only on the reprcsentation of Muslims alone or of
the 8ikhs as well? .

Mr. P, B. Rau: As I have already said, the Circular issued is only
:gbout the minor recomimendations of Mr. Hassan’s report. The major
rrecommendations regarding the proportions to be laid down for different
‘communities are at present under the consideration of the Government of
India and the views of the Agents have not been called for on those re-
.commendations.

Sardar Sant Singh: May I know whether all those proposals, which
-are under consideration, relate to Muslims alone or do they include the
representation of Sikhs ag well?

Mr. P. R. Rau: I am afraid, Sir. I shall have to look up the papers
before T can reply to that.

Mr. Lalchand Navalrai: Mav I know, Sir, if Sindhis are not a
minority in Sind and whether their claims are to be considered or not?

Mr., P. R. Rau: I suggest, Sir, that that hardly arises out of this
-question.

Mr. N, M, Joshi: May I ask, Sir, whether the Government of India or
the Railway authorities propose to reserve a rertain proportion of employ-
ments for the working class children?

(Ng reply.) »
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Bhaj Parma .N_and: With reference to Mr. Hassan's report, 1 wish to
know whetl.xe.r the’ Honourable Member would consult the Hindu Members
of the Legislature as well before coming to a decision on that point?

Mr. P. R. Rau I have already replied to that. I have said that the
proposals will be placed. before the Central Advisory Council which ig re-
presentative of both Houses of the Legislature.

Mr. N. M. Joshi: May I ask whether Government are aware that the
Royal Commission on Indian Labour recommended that the sons of rail-
way warkers ghould be given every opportunity to get employment on the
Indian Railways, and. therefore, have Government made any scheme for
reserving a certain proportion of appointments for the sons or children of
the railway workers?

Mr. P. R. Rau: My acquaintance with the recommendations of the
Royal - Commission on Labour is much less detailed than that-of my
Honourable friend.

.
L}

Sir Oowasji Jehangir: Might I ask whether the labourers are in a
minority ?

Sardar Sant Singh: May I know, Sir, if the reason for not calling any
meeting of the Central Advisory Committee was this that this particular
subject is reserved for their consideration and that you do not wshnt to
trouble them with any other subject ?

‘Dr. Ziauddin Ahmad: May I know whether the law of diminishing
returns is not being applied in ths case of the Muslims, because the more,
Mr. Maswood Ahmad hamimers, the less becomes their percentage?

Mr P, R. Rau: That is a matter of opinin.

ORDERS ISSUED BY THE DIRECTOR GENERBRAL OF PosTs AND TELRGRAPHS
PERMITTING MUSLIM EMPLOYEES TO 8AY JUMA PRAYERS.

‘447, *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): (¢) Will Government be pleased to lay on the table copies of the
orders issued by the Director General, Posts and Telegraphs, permitting
Muslim employees to say their Jumarrayers and Juia-tul-Wida prayers?

(b) Will Government be pleased to lay on the table their orders issued
in 1918, to the same effect?

(c) Is it a fact that the Director General, Fosts and Telegraphs, has
stated that the orders are inadequate and are not observed ?

(d) Will Government be pleased to state whether the said orders,
sdequately amplified, will be brought on the list of standing orders as
observed by the Director General, Posts and Telegraphs?

The Honourable Sir ¥rank Noyce: (a) and (b). The orders in question
will be found in part II of the Director General’s General Circular No. 48,
dated the 6th February, 1983, a copy of which is laid on the table.

(c) No.
(d) The Director General’s Circular referred to in the reply to part (a)
will be retained as a standingeorder of ¢he Department. :



QUEBTIONS AND ANSWERS. 988

[Circular referred to in the reply to question No. 447.]
INDIAN POSTS AND TELEGRAPHS DEPARTMENT.
DirzoroR-GENERAL'S GENERAL Crecurar, No. 46.
Monday, 6th February, 1033,

1.—* . - . L3 3

{
11.—Grant of an hour’s leave on Fridays to Muhammadan employees for saying their
P Juma prayers.

Attention of all concerned is drawn to the Director-General’s Post Office Circulars
Nos. 13 (IV) and 20 (V), dated the 3rd July, 1913 and 28th August, 1913, respectively,
which are reprodyced below. The Director-General desires to enjoin upon all officers
com t«onté to mt leave the necessity of strictly observing the instructions contained
in these Circulars.

. Circular No. 13, Part IV, dated 3rd July, 1913 : —

IV.—Grant of an hour’'s leave on Fridays to Muhammadan employees for saying their
Juma prayers.

The accompanying office memorandum of the Government of India in the Home
Department No. 1028, dated the 2nd June, 1913, is published for the information and
guidance of all officials of the Post Office.

Office Memorandum.

The undersigned is directed to forward a copy of the questions asked and answers
given in the Legislative Counc’l of the Governor-Gene:al cn the 11th March, 1913,
regarding the grant of leave, on Fridays to Mubammadan employees of Government
for the purpose of saying their Juma prayers; and to say that the Government of
India hage decided that an hour’s leave should be given on Fridays to such Muham-
madan employees as desire to take it for the purpose in question.

Csreular No, 20, Part V., dated the 25th August, 1913 :—-

V.—Further instructions regarding the grant of leave on Fridays to Mubammadan
' employees for saying their Juma prayers.

With reference to part IV of Director-General’s Circular No. 13, dated the 3rd
July, 1913, it should be understood, that the concession should be granted to all
Muhammadan employees in the offices of Heads of Circles and Superintendents of
post offices, and that in the case of all other offices, it should he allowed as far as

ssible subject to the condition that the arrangement does mot interfere with public

usiness or cause extra expense to Government.

GoLp RESERVES IN INDIA.

448, *Mr., M. Maswood Ahmad: Will Government please state whether
their gold reserves in India have increased or decreased or remained
stationary since England went off the gold standard, that is, from the
22nd September, 1831?

The Honourable Sir George Schuster: The increase since the 22nd
Beptember, 1931, is approximately 8 lakhs, the proceeds of miscellaneous
receipts of sovereigns at our statytory acqyisition rate.
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ALLOTMENT OF SUFFICIENT AMOUNT OF MONEY FOR THE BENEFIT OF THE
AGRICULTURISTS.

449, *Mr. M. Maswood Ahmad: (a) Are (invernment aware that the
Government of several countries have prepared plans and schemes
for helpifg the agriculture and the industries of their country and that in
spite of the general depression they have sanctioned huge amounts of money
for these purposes? -

(b) Are Government aware that Mr. Roosevelt’s plan has provided
employment for more than a lakh of unemployed persons in the United
States of America, the Government of Russia have prepared a plan to
improve the condition of the agriculturists, and Japan has also entered
the field with a big. plan for helping the agriculture and industries of that
country ? =

(c) Will Government be pleased to state whether they have any such
plan in existence or under their active consideration ?

(d) Do Government propose to allot s sufficient amount of money for
the benefit of the agriculturists of this country? If not, why not?

Mr. @. 8. Bajpai: (a) and (b). Government have seen articles on the
subject in the Press.

(¢) and (d). As already stated by me in answer to questions Nos. 49
and 53, asked by the Honourable Member on the 2nd February, 1988, the
subject is primarily the concern oi Provincial Governments. I may, how-
ever, mention that the Imperial Council of Agricultural Research has
sanctioned several important schemes extending over a period of years for
improvement and research in agriculture and that other similar schemes
are under consideration.

COMPETITION OF AUSTRALIAN WHEAT AND JAPANESE RIcE wITH INDIAN
WHEAT AND RicE.

450. *Mr, M, Maswood Ahmad: (2) Are Government aware that India,
in spite of being an agricultural -country, having vast land for cultivation
and having labourers on low wages, could not compete with the Australian
wheat in India?

(b) Are Government aware that the Japanese rice is successfully com-
peting with the Indian rice?

(c) Have Government enquired into the reasons for this successful
competition of Australian wheat and Japaness rice with that of Indian
wheat and rice?

(d) Do Government propose to set up n Committee of officials, non-
officials, experts and membera of the Central Legislature to consider this
question and to prepare some scheme to give relief to the poor agriculturists
of India?

() Do Government realize that such a vast scheme requires the help
end support of the Government of India?

Mr. @G. S. Bajpal: (a) The pricc of Australian wheat is fixed by world
prices and rot bv the cost of labour as Australia exports the greater part
of her production. The price of Indian wheat is above world parity and
the import duty on wheat in Indin is about 50 per cent. of the present
price of Australian wheat landed in London. Present prices are no
indication of the cost of production in either country.
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(b) No. Only 94 tons of Japanese rice were imporfed into India during
the period April, 1932, to December, 1982, while the exports of Indian rice
during the same period amounted to 1,859,000 tons.

(c) Does not arise.

-

(d) nnd (¢). Government do 1ot consider that the appointment of a
Committee, as suggested, would lcad to any practical result. Such relief
a8 Local Governments can give to agriculturists they are, as stated in
H. E. the Viceroy’s speech in this Assembly on the 1st February, already
giving.

Mr. M, Maswood Ahmad: Will the Honourable Member be pleased to
say what was the price of the foreign rice imported into India?

Mr. @G. 8. Bajpal: I presume, Sir, that it was on the game level as
the price of Indian rice. '

Mr. M. Maswood Ahmad: Is it a fact that those 27,000 tons of
foreigh rice imported into India were imported in the last quatter of the
Jear 19327

Mr. G. 8. Bajpai: My Honourable friend must have misheard me. I
did not say 27,000 tons, I said 94 tons.

Mr., M. Maswood Ahmad: My Honourable friend, Sir Joseph Bhore,
replied to a question the other day that 27,000 tons had been imported
into India.

"The Honourable Sir Joseph Bhore: 1 regret to say that I have no
recollection of the reply that I gave.

Mr. @G. S, Bajpai: May I submit, Sir, that I gave the repgr and the
figure 27,000 tons included imports from French Indo-China and Saigon.

Mr, M. Maswood Ahmad: I wanted to lknow whether these 27,000
tons which were imported into India were imported in the last quarter
and not in the whole nine months?

Mr. G. B. Bajpal: The information was given in the reply which I gave
a few weeks ago, and I will ask my Honourable friend to look it up.

Mr, M. Maswood Ahmad: Will the Honourable Member be pleased to
s8ay what amount of money went out of India on account of these 27,000
tons on the rice imported?

Mr. G. 8. Bajpai: I confess I do not follow that question.

Mr, M. Maswood -Ahmad: My question was, what amount of money
went from India to other countries 2n account of the import of 27,000
tons of rice into India?

Mr, @. S. Bajpai: I confess I do not understand what the Honourable
Member is driving at. I said, India exported 1,359,000 tons of rice. If
the Honourable Member’s question is whether the import of 27,000 tons
into India had any effect upon her exports, I should say it was very
infinitesimal.

COXDITION OF AGRICULTURE AND INDUSTRIES IN FoREIGN COUNTRIES.

.451. *Mr. M. Maswood Ahmad: (a¢) Will Government please give the
names of the countries in which the Government of India have ﬂ:leix_'

representatives ? , .
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(b) Have Government instructed their representatives to keep them
in touch with regard to any scheme which the Government of those
countries initiate to help the agriculture and the industries ?

(c) 1f the reply to part (b) be in the negative, are Government pre-
gared to consider the desirability of instructing their representatives to

eep them well informed of any experimental measure or of any plan

which they may prepare for improving the conditions of agriculture and
the industries ?

The Honourable Sir Joseph Bhore: (a) The Government of India have
representatives in the following countries:
Great Britain.
Germany.
South Africa.
Malaya.
Ceylon. .
Tibet.
Nepal. _
(b) and (c). No special instructions have been issued or appear to be

necessary, as these representatives generally keep the Government of

India informed of any important developments in the countries in which
they reside.

Dr. Ziauddin Ahmad: Have these representatives ever sent during the
last three vears any big schemes of any other country for the information
of the Government of India?

‘The Honourable Sir Joseph Bhore: Well, Sir that does not come
within my Department, and so I am unable to give an authoritative
answer, but 1 shall be happy to make enquiries from the Departments
concerned and let my Honourable friend know.

Dr. Zianddin Ahmad: May I ask whether these Trade Commissioners
sent periodical reports to the Government of India?

The Honourable Sir Joseph Bhore: These are not all Trade Commis-
sioners.

Dr. Ziauddin Ahmad: Did the Government of India receive periodical
reports from these representatives?

The Honourable Sir Joseph Bhore: I think in almost every case
regular reports are received from the representatives of the Government

of India.

Dr. Zianddin Ahmad: Will Government be pleased to circulate these
reports amongst Members of the I.cgislative Assembly?

The Honourable Sir Joseph Bhore: Well, 8ir, I am not in a position
to say whether they can be circulated or not, for the simr:le reason that
these reports possibly contain other information.as well, which i} msy, noll
be advisable to circulate. )

Dr. Zisuddin Ahmad: Can you cireulate suppressing such portion which
may be confidential?

. [}
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The Honourable Sir Joseph Bhore: So far as my Department is con-
cerned, 1 srall first see what the nature of the report, if any, is, and if I
see no objection to it, I shall certainly be happy to give any information
I can.

CONTRIBUTIONS TO DIFFERENT AERO CLUBS INK INDIA. -

452, *Mr. M. Maswood Ahmad: (a) What amounts have been paid to
the different aecro chibs in India, from the revenues of the Government of
India during the last three years (each year separately)?

(b) Has any amount been contributed to any aero club for the air race
competition for the Viceroy’s Cup? If so, how much?

The Honourable Sir Frank Noyce: (s) A statement giving the informa-
tion asked for by the Honourable Member is laid on the table.

(b) No.

. 1929-30.* 1930-81. 1931-32.
Aoro Club of India and Burnm,
. - 30,000 30,000 20,000
Katachx Aero Club, Ltd., Karachx . 29,000 22,700 24,800
Delhi klying Club, Ltd., Delhi . 29,000 23,300 22,700
Bombay Flying Club Lt,d B)m
bay . 29,000 22,650 22,850
Bengal Flying Club, Ltd., Lalcutba,. 20,000 23,760 22,7:0
Punjab klying Club, Ltd., Lahore . . 64,5141 21,500
Madres klying Club, Ltd., Madras . .. 63,150t 22,100
1,37,000 2,49,964 1,56,650

My. B. Das: May I enquire if the Government of India intend to-
continue their contribution to the Royal Aero Club of India yearly or
whether they want to lower the amount which they have given for the
last two years?

The Honourable Sir Frank Noyce: 1t has been unfortunately found

necessary to reduce the Government of India’s contributions to the Aero-
Club of Iundia.

Mr. B. Das: Does the Honourable Member realise that when the Royal
Aero Club was started by a gallant Member of the House, the Government
of India promised a very large contribution, but that since then they have-
gone behind their promise?

The Honourable Sir Frank Noyce: I do not know, Sir, if my Honour-
able friend studies the papers. Tf so, I venture to suggest to him that he
might read what I said at the Conference of the representatives of the
varioug Aero Clubs in India at their meeting on Sunday week.

* In addition, an expenditure of Rs. 11, 400 on bonus payments to the four flying
olubs wes incurred by Government.

t Includee expenditure on soropm.:e-. hangars, etc., provided by Government.
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PRESENT AIR ROUTE BETWEEN INDIA AND ENGLAND.

453, *Mr. M. Maswood Ahmad: (a) Is it a fact that the course of
the air route from England to India has again been altered? If so, are
Government in & position to state the reasons which have necessitated
its change? )

(b) Will Government kindly state the present air route between India
and England?

.The Honourable 8ir Frank Noyce: (a) Yes. The agreement with the
Persian Government which allowed Imperial Airways. Limited, to use
acrodromes along the northern side of the Persian Gulf expired on the 1st
October, 1932. His Majesty's Government therefore arranged that a new
;out.e, which had been prepared along the Arabian shore of the Gulf, should

e used.

(b) The route at present followed by Imperial Airways' England-India
Air Service is as follows:
Croydon-Paris-Brindisi-Athens-Crete-Alexandria-Goza-Rutbah Wells-
Baghdad-Basra-Koweit-Bahrein-Sharjah-Gwadar-Karachi.

Mr. ¥, E. James: May I ask whether the Persian Government refused
to renew the agreement or whether His Majesty's Government chose the
alternative course as a preferable course?

Mr. H. A. F. Metcalfe: On a point of order, Sir: I would ask whether
thc Honourable Member is in order in asking a question which affects the
relations between His Majesty's Government and a foreign Government?

Mr. ¥. E. James: ] am merely asking for information.

Mr. H. A, T. Metcalte: On a point of order, I should say that that
nformation does affect the relations between His Majesty’'s (Government
and a foreign Government.

Mr, Chairman (Sir Hari Singh Gour): The Honourable Member is the
best judge of that.
L
RATIFICATION OF THE AIR CONVENTION OF 1914.

464. *Mr. M. Maswood Ahmad: (a) Will Government plesse lay on
the table a copy of the Air Convention of 19147

(b) Will they be pleased to state whether they have r;tiﬁed the
Convention or not? ~

(c) Will they also be pleased to state the names of the States which
have ratified the protocol to this Convention?

The Honourable Sir Frank Noyce: (a) The Honourable Member is pre-
sumably referring to the International Convention relating to the Regulation
of Aerial Navigation, dated the 13th October, 1919. A copy of this Con-
vention has been placed in the Library.

(b) The Convention has been ratified by the Government of India.

(c) There are four Protocols concerning amendments to the Convention.
It is not clear to which Protocol the Honourable Member is referring. A
statement is laid on the table, giving the dates of all four Protocols with
brief subjects, the names of the States which have ratified them, and the
dates from which each came injo force. ,
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Mr, M, Maswood Ahmad: I have mentioned in my question the Air
Convention of 1914, and not 19¥: and I want information about thal Air
*Convention. '

The Honourable Sir Frank Noyce: I will look into the matter again.
The Convention, under which we are at present acting, is the one of 1919,
and it was, therefore, assumed that that was the one about which the
Honourable Member wanted information. If he desireg information dbout
the previous one, I shall be glad te look it up and supply it to him.

Mr. M, Maswood Ahmad: Yes. I desire that the information be supplied.

Issvr oF CHEAP INTERMEDIATE CLass RETURN TICKETS BETWEEN LAHORE
AND AMRITSAR ON THE NORTH WESTERN RAILWAY.

455, *Mr. M. Maswood Ahm3d: (a) Is it a fact that cheap intermediate
class return tickets have been introduced between Lahore and Arnritsar
by the North Western Railway as an experimental measure? . .

(b) Do Government propose to issue first and second class cheap return
tickets also as an experiment? If not, why not?

(c) Do Government propose to extend this experiment on other sections
also to judge the correct result of the exreriment?

Mr. P. R. Rau: (¢) and (¢). Government understand that cheap third
class (not intermediate class) return tickets are issued by the North
‘Western Railway for journeyg between:

(1) Lahore and Amritsar.
(2) Lahore and Atari.
(8) Amritear and Atari.
(4) Amritsar and Batala.
(6) Delhi and Meerut City.
(6) Delhi and Rohtak.
(7) Rawalpindi and Gujarkhan.
(8) Sukkur and Shikarpur.
(9) Lahore and Gujranwalla.
* (10) Rawalpindi and Hassanabdal.

(b) The question of issuing similar tickets for the higher classes was

considered by the Railway Administration in consultation with their Local

Advisory Committee, but the proposal wag rejected as it involved a loss
of revenue without any countervailing advantages.

‘RUMOURED TRANSFER OF THE MANAGEMENT OF THE GRBAT INDIAN PENINSULA
Ramwway.

456, *Mr. M, Maswood Ahmad: (q) Is it a fact that Government
intend to hand over the management of the Great Indian Peninsula Rail-
way to the Bombay, Barods and Central India Railway, the Bengal Nagpur
Railway and the Madras and Southern Mahratta Railway Companies?

(b) Are Government aware that the Indian people are not satisfied with
the management of Company Rdilways? *
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- (¢) ‘Will Government -state -the full facts about the rumour that the
Great Indian Peninsula Railway is going to be divided into three sections
and that cach section is going to be handed over to the three Railway
“(C'ompanies mentioned in part (a)?

(d) Do Government propose to consult the Central Legislature before
taking anv such step? 1If not, why not?

..Mr. P. R. Rau: (a) and (b). No.
. (¢) The rumour has no foundation.
" (d) Does mnot arise.

EINPAID PROBATIONERS AND NON-MATRICULATES IN THE DEPARTMENTS OF
THE GOVERNMENT. OF INDIA. '

457. *Mr. M. Maswood Ahmad: (a) Will Government please state
whether they allow honorary clerks or unpaid probationers to be appointed
“by the Departments of the Government of India? If so, will they be
_Pleased to lav a statement on the table showing separately :

(i) the number of such honorary clerks or unpsid probationers
maintained by each Department, separately;

(1)) the communities to which they belong: and
(iii) their academic qualifications?

_(b) Will Government please state whether there is any rule or -order
debarring the recruitment of nonemastriculates in officiating, temporary,
interim and seasonal vacancies? If so, will they please state whether
this rule or order ig strictly followed by the different Departments of the
Government of India? If not, why not?

(¢) Will Government also be pleased to lay on the table a statement
showing the number of temporary non-mdtriculates appointed after 1980
who are working in each of the Departments of the Government of India,
separately ?

The Honourable Sir Hln'y Halg: (a) The answer to the first part of
the question is in the negative. The latter part does not arise.

(b) There is no such rule. The rest of the question does not arise.
(¢) A statement is laid on the table.

Statement showing the number of non-matriculates appointed after 1930 who are working
<n each of the Departments of the Government of India. '

Amy . . . . . . . . . . . 1
Education, Health and Lands . . . . . .

Finance . . . . . .
Foreign and Political .

. 3

Home . . . . . . . ..

Imperial Council of Agricultural Research . ..
ustries and Labour . . . . . . . . 1
Legislative . . . . . . . . . et

Legislative Assembly. PN . . . . . .
Military Finance . . R . . . . . .

Reforms Office . . . . . . . . . . .

Railway Department . . e . e . . R
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SELROTION OF AN-OBJBOTIONABLE gunu BY THE TEXT Book CoMMITTEE,
ELHI.

458. *Khan Bahadur Hajl Wajlbuddin: (a¢) Has the attention of
Government been drawn to the editorial article published in the daily Addd
of the 5th February, 1938, on page 8, column 8, under the heading ‘‘ Barnard
Shaw ka Sardar-i do-Alam par hamla’?

(b) Will Government be pleaséd to state if the allegations made therein
are incorrect ?

¢) Will Government kindly state since when the dramu referred to is
in the B. A. course?

(d) Will Government be pleased to state the names of the members
of the Text Book Committee, Delhi?

(¢) Have Government taken any saction aguinst the author, printer and
publisher of the drama and, if su, what?

() If the reply to pagt (e) be in the negative, do Government propose
to take action against the aforesaid persons and, if so, what?,

(g9) If the reply to part (f) be in the negative, will Government kindly
state the reason?

(k) Do Government propose to take any action against the members of
the Text Book Committee, Delhi, for having included the drama in the
course? If so, what? If not, why not?

Mr. G. 8. Bajpai: Enquiries have been made and a reply will be fur-
nished to the House as soon as possible.

Puxps oF THE ALL-INoiA PostaL AND Rarnway MarL SEervicr UxiON,
PuxiaB aND NorTH-WEST FRONTIER BRANCH, IN THE CUSTODY OF
ONE ME. M. G. A. SWABERRY.
o

459. *Bhal Parma Nand: (a) Is it a fact that the All-India (including
Burma) Postal and Railway Mail Service Union, Punjab and North-West
Frontier Provincial Branch was registered under the Trade Union Act in
Delhi, and that Mr. M. G. A. Swaberry, a clerk in the General Post Office,
Delhi, was the General Secretary of the above Union?

(b) If the answer be in the affirmative, has Mr. M. G. A. Swaberry
submitted an up-to-date audited account of the Punjab and North-West
Frontier Province Provincial Union to the Registrar? If so, when and
what was the last balance sheet?

(c) Are Government aware that Mr. M. G. A, Swaberry has started
a separate Muslim Union, and that the Punjab and Nortk-West Frontier
Province Provincial Union is no longer functioning, whereas all the funds
are still in the custody of Mr. M. G. A. Swaberry without any security?
1f so, are Government prepared to take possession of the funds subscribed
by all communities instead of letting them remain in the custody of
Mr. M. G. A. Swaberry, the Secretary of the Muslim Union, till the
Provincial Union is reconstituted ?

8ir Thomas Ryan: (a), (b) and (¢). Government have no information
on the matters to which the Honourable Member refers which are entirely
the domestic affairs of the Unions concerned and they are not, therefore,
preptred to take the action suggested by the Honourable Member in the

latter half of part (c) of his question.



QUESTIONS AND ANSWERS. 993

Mz, Lalchaad Navalral: Might I know from the Honourable Member if
this Provincial Union was recognised by the I)epartment or not?

8ir Thomas Ryan: I believe that not only the central body of the All-
India Postal and Railway Mail Service Union, but also the provincial and
local branches are all recognised.

* Mr, Lalchand Navalral: May I not know from the Honourable Member
if, in the interests of the public money, the Department will make the
inquiry whether the amount in his hands is properly accounted for?

Sir Thomas Ryan: I do not think that tho funds of the Union have
become public money because the Union is recognised by the Govern-
mment.

Mr. Lalchand Navalrai: In this question, there is the fact that this
:money-first belonged to the Muhammadans and Hindus alike, and now this
Union has heen changed and made into a Muslim Union and, therefore,
-the money belongs to both Hindus and Muslims: should not the Depart-
ment, which recognised the Union, help in finding out if the money is.
properly accounted for?

8ir Thomas Ryan: The money is the property, as I understand, of the
Union or the members of the Union, and the Government have no control
whatever over those funds.

Mr: Lalchand Navalral: Then what is the good of recognising these
Unions ?

Sir Thomas Ryan: Recognition, in this context, means, I think, that
Government recognise the body in question as & suitable hodv to repre-
sent certain matters for the purpose of correspondence as regards the in-
terests of those represented ip the Union.

Mr. Lalchand Navalrai: And not & suitable body to possess the pro-
perty of these two communities?

Sir Thomas Ryan: Government are not concerned with the question
of the funds of the Union in any way.

Mr, M. Maswood Ahmad: Is it a fact that the All-India Postal and
Railway Mail Service Union is an unregistered body. while the Union, of
which Mr. Swaberry is the Secretarv, is a registered body and so, under
the law, this transfer of money Whl(‘h has been suggested just now is not
permissible ?

8ir Thomas Ryan: I am not quite sure whether the All-India Postal
and Rajlway Mail Bervice Union is registered or not; but the question
whether it is registered or not appears to me to have no bearing whatever
on the subject matter of this question.

Mr, M, Maswood Ahmad: Are Government aware that all these funds
have been deposited in Government securities for which the balance sheets
“have been duly submitted to the Recistrar and is not in the possession of
My, Bwaberry and, according to ‘the balance sheot, he has spent ten rupees

from his own pocket? . .
®
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Sir Thomas Ryan: Government have no information as to . whether
that is so or not.

Mr. K, Ahmed: Might I put one useful supplementary question? In
view of the fact that the Royal Commission on Labour has already gone
through these matters for nearly two years and came to the eonclusion and
recommended to the Government of India thut the accounts of these
Union members, some of whom at least are very objectionable, should be
scrutinised by the Government officials so that by payment of a few
hundred rupees to the auditor available in the market who certifies the
gentlemen who raise the subscription and illegally spend it on misappro-
priation will have no following whatever so far as the prosecution goes, and
my learned and Honourable friend from Karachi may get certain beneflb
out of it, so that neither Mr, Swaberry or anv other unionist who collects
subscriptions may not be very much successful with regard to their mis-
appropriation and not correctlv render the account? What has the Gov-
ermnment to state about that recommendation of the Royal Commission on
Labour? Do they propose to expedite the bringing into force of that very
recommendation that the accounts should be auvdited, scrutinised and cerfi-
fied by the expert accountant of the Government instead of the public
auditor available in the market? :

An Honourable Member: Will the Honourabie Member repeat the ques-
tiom ?

The Honourable 8ir Frank Noyce: In reply to the Honourable Mem-
ber's speech, T would refer him to the volume showing the action we
have taken on the recommendations of the Roval Commission on Labour,
a copy of which has been placed in the Library, and a copy of which also
was sent to him personally as a member of that Commission.

Mr. K. Ahmed: Do Government propose to expedite in the matter of
authorising and taking the necessary steps to pass legislation so that the
accounts of the unionist people may be audited, scrutinised and certified
by the Government officers instead of the public aunditor available in the
market at anv cost?

The Honourable Sir Frank Noyce: My impression is, speaking purely
from reeollection, that our examination shows that legislation on this point
was not required.

TILLING UP OF VACANCIES OF INFRRIOR SERVANTS oN CoMMUNAL Basgis 1w
THE DELHET GENERAL PosT OFFIOE.

460. *Bhai Parma Nand: Will Government be pleased to state whether
the third vacanev on communal basis is allotted in the Delhi General Post
Office taking the cadres of postmen and other inferior servants like packers
oand mail peons as one category or different categories?

Sir Thomas Ryan: Postmen, who are ‘superior’ servants. and ‘inferidr’
servante are tremted as separate cadres for the purpese of the application
of the third vacancy rule. . MO



QUESTIONS AND ANSWERS. 995

RETRENCHMENT IN THE RATLWAY CLEARING AcoOUNTS OFFIOE, Dnmﬁ.

' 461. *Pandit Satyendra Nath Sen (on behalf of Pandit Ram Krishna
Jha): (a) Is it a fact that a certain number of men in the Railway Clearing
Accounts Office were brought under retrenchment in November, 1931, and
-onward ?

(b) If the reply to the above question be in the affirmative, will Govern-
ment be pleased to state:

(/) what is the number of such retrenched men, and
(ii)) what is the approximate length of their service?

(c) Are Government aware that men with one, and one and a half
_years’ service were retained in the Railway Clearing Accounts Office, while
" those with three*to four years’ service were discharged?

(d) Will Government be pleased to lay on the table a list of such
speoial cases with reasons for which the men junior in service were
retained, and state whether they now propose to take any measures to

* redress the grievance of the retrenched men?

(e) Are Government prepared to make an enquiry as to whether
‘higher officials of the department concernel have shown any favouritism
towards those who have been retained ani-unfairness towards those who
have put in four to five years’ service and yet have been turned out?

(f) Are Government further prepared t> enquire and state whether
relationship with officers concerned has had anything to do in the arrange-
ment that has been made? If so, do Government propose to. take
mnecessary steps to redress the wrong done to the clerks turned out?

<

Mr. P. R. Rau: (a) Yes.
(b) (i) 819. ;
(i7) Between 1 year and 36 years.

{c) and (d). Under retrenchment orders in force in the first block
retrenchment the men were selected for discharge in the following order:

(1) those who were ineflicient;

(2) those who were the least efficient;

(8) those who had short service, and

{4) those who were nearing the age of superannuation.

In accordance with these orders which placed short service third
in order, it happened in some cascs that persons with longer
service were selected for discharge as inefficient or less
efficient. I lay on the table a list of cases where men with
less service were retained in prefecrence to men with longer
gervice for these reasons. A waiting list of men discharged
on grounds other than inefficiency is maintained, and no
outsiders will be appointed until these men are absorbed.

(¢) Government do not consider that an enoquiry is necessary as they
have no reason to think that the retrenchments were carried out other-
wise than strictly in accordance with the orders in force at the time.

(f) Government arc satisfied that the allegation in this question is
entirely unfounded. . . .
’ 3
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Statement of men who were retained in service out of turn including the
past discharges.

RAILWAY CLEARING ACCOUNTS OFFIOF

(Including Rate Registers experiment.)

Serial Name. Serial Name.
No. Clerks, No. Clerks.
1. Mr. D. N. Batra. 19. Mr. Mohd. Ahmad Biddiqi.
2. ,» Mhar Chand Soraye. 20. ,, Mobhan Singh;
8. ,, Amar Nath Khurena. 21. ,, Mohd. Irfan, Zoberi.
4. ,, Nawal Kishore. 22, ,, Fazli Hakim,
- 8. ,, Puran Chand. 23. , A. A. Ansari,
6. ,, Brahmanand. 24. ,, K. G. Sarelya}
‘7. » Jaswant Rai. .26. ,, Girdhari Lal.
8. ,, Ram Chand. 26. ,, Harbans Lal, Duggal.
9 ”» DyBl Dass. h 217. ”» Bakhshi Ram,
10. ,, P. N. Boi. 28. ,, Achhru Ram.
11. ,, Ram Lal 29. ,, G. 8. Puri;
12. , A. Siteraman. ) | 30, ,. Harbaos Singh:
13. ,, A.V. Natarajen. 31, ,, Mujtaba Ali
14. ,, BShanti Nath Bhalia. Name.
16. ... V. Srirama No. Punchers.
S ™ 32. Mr. Mohd. Sharif
16, ,, T. 8. Raghavan. 35, ,, Reghbir Chand;
17. ,, P. Brinivasa Iyer. 34. ,, Ravi Datt.
18, ,, V. D. Mogrey. 85. ,, Rana Subhan,

VOLUNTARY RETIREMENT OF OERTAIN CLERKS IN THE RalLway CLEARING
AoccounTts OFFIcE, DELHI.

462. *Pandit Satyendra Nath Sen (on behalf of Pandit Ram Krishna
Jha): (a) Will Government kindly state :

(i) the number of vacancies that occurred owing to the voluntary
retirement of certain clerks in the Railway Clearing Accounts
Office ;

(i1) whether these vacancies were kept unfilled, and for what period;
and

(3i)) whether there were definite orders from the Railway Board to
“that effect?

(b) 1f the reply to part (a) (/7)) be in the negative, will Government
kindly state the reason why the vacancies have been left unfilled?
Mr. P, R. Rau: (a) (i) Twelve.

(#) For varying periods, the shortest being one week and the longess
nine months.

(1i) No.
(¥) The vacencies were left ufifilled as®a measure of economy.
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“CANOBLLATION OF THE NOTIOES OF DISCHARGE SERVED ON CERTAIN CLERKS
oF THE RatLway CLEARING AoccouNTs Orrice, DELHI,

463. *Pandit Batyendra Nath 8en (on bekalf of Pandit Ram Krishna
Jha): (@) Is it a fact that certain clerks of the Railway Clearing Accounts
Office were served with notices of discharge during January, 1933, and the
notices were subsequently cancelled ?

(b) If the reply to tke above question be in the affirmative, will Govern-
ment be pleased to state the reasons for the issue and subsequent can-
. cellation of the notices and whether there were orders from the higher
authorities to that effect?

Mr P, R. Rau: (a) Yes.

(b) I understand the sanction for certain temporary appointments was
due to expire at the end of January, 1933, and, pending orders on the
retention of the establishment after the terminatior. of the original period,

. the Director took the precaution of giving notice to the staff concerned so
that he might be able to dispense with their services in time in case the
sanction for extension was not accorded. It was decided, however, that
the temporary establishments should be continued and consequegtly the

notice of discharge became inoperative.
-

THE INDIAN WIRELESS TELEGRAPHY BILL.

PRESENTATION OF THE REPORT OF THE SBLECT COMMITTEB.

The Honourable Sir Frank Noyce (Member for Industries and Labour):)
‘Bir, I beg to present the Report of the Select Committee on the Bill wo
regulate the possession of wireless telegraphy apparatus.

STATEMENT OF RUSINESS.

The Honourable Sir Brojendra Mitler (Leader of the House): Mr.
Chairman, my statement regardin% Government business for next week
is again a short one. Government business is fixed for Tuesday, Thursday
and Friday only. On Tuesday forenoon, certain demands for Supple-
mentary Grants for Railways will be made. At 5 p.M. on that day,
the General Budget will be presented, and the Finance Bill will then
be introduced. Thursday and Friday will be devoted to the General
Discussion of the Budget. I may also inform the House now that
the voting of Demands on the General Budget will be taken up on the
five working days of the week thereafter, from Monday the 6th, to
Friday the 10th March. . T )



THE RAILWAY BUDGET—LIST OF DEMANDS—contd..

-

SECOND STAGE—CONI.
DEMAND No, 1—RAiLwaY Boarp—contd.
General Policy and Administration of the Railway Board.

_ Mr. Chairman. (Sir Hari Singh Gour): The House will now resume
discussion of the cut motion moved by Mr. A. H. Ghuznavi:

*“That the demand under the head ‘Railway Bosrd’ be reduced to Re. 1.”

Mr. N, M. Joshi (Nominated Non-Official): Sir, when I spoke on the
last occasion, I gave a few figures to the House regarding the treatment
given to first class passengers by the Government of India in the Railway
Department, and in order that the memory of Honourable Members may
be refreshed, I shall repeat those figures again. The Indian Railways
possess at present 40,000 first class seats, 65,000 second class seats
and 11,680,000 third class seats. Now, witl, these seats Indian Railways
carry during the year 508,000 first class passengers, five million 987
thousand second class ‘passengers and 487 million third class passengers..
This gives us the result, that for every 12 first class passengers there
is one seat available, for every 90 second clasg, passengers, there is one
seat is available, while for third class there 18 only one seat for 400
passengers. This may also mean that.a first class seat was used in the
whole year only 12 times out of 865 days. and second class seat was
used only 90 times during the whole year, while a third class seat was
used 400 times in a year. These figures have some bearing on the
question of economy which we expect the Department to practise.
Whether the Department should keep themselves overstocked with first
class seats’ which are used 12 times in a year, or with second class seats
which are used 90 times during the whole year, is a question to be
examined from the point of view of economy, and I leave that aspect
of the gnestion to be examined by my friend, Dr. Ziauddin Ahmad.
My present purpose is not to deal with the question of economy, but
to show what treatment is given to the first, second and thirdy class.
passengers.

Now, these figures show what proportion of overcrowding exists on
Indian Railways. So far as first class is concerned, one seat is used
only 12 times in a year,—there is no question of overcrowding, and we
can easily understand why my friend, Mr. Ghuznavi, travels several
times in the first class all by himself in the whole compartment and
why I also sometimes travel in the second class all alone from Bombay
tc Delhi. The Railway Department is overstocked with first and second
class carriages, but, in order to make a comparison and to be fair to the
Railway Board, I must give the figures of the average length of travel
of first, second and third olass passengers. The figures are these. The
average length of a first class travel is 188 miles, the average length of
s second class travel is 60 miles, and the average length of a third class
travel is 85 miles. We must give the first class passengers the advantage
of the length of their trdavel, and, therefore, I equalise the figures by
multiplying 12 by 5, becaiiseé the length of a first class travel is five
times that of ‘& third class travel. 8o there ig one first class seat avail+
able for 80 passengeérs, and this figure has been arrived at by multiplying
12 by 5. Bo far as second class passengers are concerned, there is ome
seat for 180 passengers, and fore third class passengers.tlieve is- one sedl

( 998 )
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for 400 passengers. These figures conclusively prove that as far as
overcrowding is concerned or as far as the seats for first, second and
third class passengers are concerned, the first class passengers are six
times better than the third class passengers, the -second class passengers
are more than two times better than the third class passengers. ...

Dr. ¥. X. DeSouza (Nominated Non-Official): What about the fare 'y

Mr. N. M. Joghi: My friend, Dr. DeSouza, interjects and asks ‘‘what
about the fare?’’ S8ir, in this matter the fare has absolutely no relation,
because a first class passenger pays for one seat; he does not pay for
2, 8, 5 or 6 seats which he gets. It is true that the first class passengers
have now become accustomed by paying for one seat to get the whole
compariment, but that is not a right thing, that is not a just thing,
because he has not paid for it. Now, my point is this, that the Govern-
ment of India either have in stock six times more first class seats than
they should have and two times more second class seats than they
should have, or they carvy with their traing unnecessarily six times more
first class seats and twice the number of second class seats than are
actually required in comparison with third class seats. This point has
a bearing on the comforts of third class passengers. We know that there
is overcrowding in third class trains. That overcrowding, in my judgment
is due to this cause that every train carrles unnecessarily first and second
class oarriages, while third class carriages are fewer and, therefore, there
in overcrowding in the third class,

Now, the Government of India are suffering from deficits for the last
two years. If these deficits are to be reduced, here is an opportunity for
the Government of India to reduce expenditure so far as the first and
recond class passengers are concerned, that is, the provision of seats
for them. Now, if they want the revenues to go up and deficits to be
reduced, the only course open to them is to encourage third class traffic,
and how can that be done—by providing more carriages, more trains,
Instead of doing this, the Government of India waste public money
which really belongs to the third class passenger. In order to emcourage
the first and second clasg passengers, thay give concession rates during
certain holidays, they give concession rates for week ends and they run
special trains.

Now, Mr. Chairman, you do not belong to my province of Bombay.
The Great Indian Peninsula Railway has started a sort of show train
called the Deccan Queen between Bombay and Poona. I have travelled
by that train several times and I found that more than half the first
and second olass seats were empty except on race days. Why is this done?
It is to encourage first and second class traffic. But that traffic is not
likely to be encouraged very much. If you give encouragement to the
third class traffic, you will double your traffic. =~ That 1s the way of
getting more revenue out of the passenger traffic. The only thing is to
encourage third clasg traffic instead of encouraging first class traffic.

 Bir, I dealt with this question only from the point of view of over-
crowding and provision of seats. My friend, the Railway Member, will
Bay : ‘“‘After all Railways are run on commercial lines,”’ but, Mr. Chairman,
T said the other day that I am examining this question from the point
of viéw whether Indian Railways are run on commercial or business lines,
gnd I sha]l, therefore, give ‘you & few figures regarding the finance of
this' question. During thé yeaw for whish I am giving the figures, the



1000 LEGISLATIVR ASSENMBLY. [28rp FEB. 1988.
[Mr. N. M. Joshi.)] .

Government of India got from their first olass 8 million 800 thousand
rupees, that is, 83 lakhs of rupees, and from the second class they got
15 million 300 thousand rupees, that is, one crore and 58 lakhs of rupees,
and . from the third class passengers they got 27 crores of rupees. If we
use these figures with the figures of the seats, what financial results do
we get? From every first class seat the Government of Indis earn n
revenue of Rs. 208, from every second claas seat the Government of India
earn a revenue of Rs. 286, and from every third class seat the (Govern-
ment earn a revenue of Rs. 241. Now, my friend, Dr. DeSouza said, the
first class passengers pay more, but look ut the financial and commercial
results of what the Government of India get from & first class seat. The
Government of India got during the year from a first class geat Rs. 208,
from a second class seat Rs. 236, while a third class seat pays Rs. 241.
Now, the House can judge which clags psys more. It is the third class
passenger who pays more. I quite realise that individual first class
passengers pay more than individual third @lass passengers, but my
charge against Government is that the Government of India show favour
to one class, namely, the higher class. You may call it the middle class
or you may call it the first class, the class tc which we all belong at the
cost of the working classes. I am not now comparing what the individuals
pay. 1 am now proving what one class pays and what one class gets.
My friend, Sir Muhammad Yakub, and others are interested in the
distribution of jobs between different communities. They will find this
interesting. They say what does the whole Muslim community get. I
am, therefore, talking of what you give to the whole community of third
class passengers and what do you give {o the whole community of first
&nd second class passengers and what do you take from them. You take
from first class Rs. 208 per seat, Rs. 236 from a second class seat, and
Rs. 241 from a third class seat. -

5 An Honourable Member: What are the figures for the intermediate
class? '

Mr. N, M. Joshi: I have not taken those figures, but they will not
go against the third class passengers. Now the question is this, if the
Government of India make more money from a third class seat, why
should they not encourage that traffic? That i8 my point. I shall give
one more figure which I have quoted in my speech in the general
discussion. Let us see the results from a commercial or business point
of view. These figures are not given in the report, but I have obtained
some figures through the courtesy of the Financial Commissioner. What
is the cost of the first class seat in a bogey which consists of 19 first
class seats? It costs 50,000 rupees. That is about Rs. 4,000 per seat,

Mr. P. R. Rau (Financial Commissioner Railways): Ma: ol
_ , : v I point out
$hat the first class bogey, as I informed Mr. Joshi iste
class seats and 18 second class seats. ‘  coneisie of 12 first

Mr. N. M, Joshi: Well, Sir, there may be a slight variati i
agree. But it will not make much diﬁe);ence. Ilgam ggi?:go:’ill]i:ngm::
admit that the figures will be difficult to manipulate on acoount of these
two things. I am prepared to say this that for 12 first class seats and 18
second class seats, that is for 80 seats, Government pay Rs. 50,000
Bo they pay Rs. 4,000 for one first class,seat and one and a half se’ooné
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i
class seats. Now, what do they pay for a third class seat? They pay
Rs. 80,000 for 114 third class seats, with the result that they spend
Rs. 260 for a third clasg seat. Now, what do they get from that sum?
In one year a seat which costs you Rs, 260 brings you Rs. 241. And
what does a first class seat and 1% second class seats, which cost you
Rs. 4,000, bring to you? They together give you Res. 444. It is quite
clear that on an investment of Rs. 4,000 you get Rs, 444
while on an investment of Rs, 260 you get Rs. 240. (A Voice:
““A very fine investment!’’) So it is quite clear that the third class
traffic pays to Government at least eight times or nine times more.
Now, why should Government then hesitate to spend more money on
the third class passenger than on the first and second class passenger?
That is the chief point: if you are runming your railways on commercial
end business lines,—which traffic pays ytu the most? Now, as to the
Rs. 500 which you get on your investment of Rs. 4,000 in the first class
carriage, you will say that you make a profit of 12 per cent. That is not
true.. Out of that sum, they have to pzy the staff, the interest on the
capital invested in Indian Railways and the working expenses, and, if
*you make allowance for these factors, you will find that the Government
of India have very little left really for tI'e interest charges on Rs. 4,000.
The fact is that the money invested in the first class carriages does not
pay at all. The other day, when 1 was speaking, my Honourable friend,
Mr. S. C. Mitra, tried to teach me a maxim of railway management.
He said, there was a maxim that you were to consider what the traffic
would bear, and you must fix your charges on the basis of that rule.
Now, this principle may be true when you are considering what profits
vou should make on your investment. Dut does the maxim prove to be
vseful when your traffic does not pay at all? The question is, whether
any particular traffic should be continued at all if it does not pay. If the
first class traffic does not pay, the maxim that you should put on what
the traffic will bear does not hold good at ell, because the Indian Railways
are not a philanthropic concern—a remark that I have heard several times,
not from my friends on that side, but from the Government Renches.
But let us see what is the meaning of philanthropy? Is it not philanthropy
fo give the first clans passengers more seats and less overcrowding at
the cost of the third class passengers?  That, however, is not true
philanthropy. Philanthropy means that poor people are to be paid at the
cost of the rich and not that rich people should be paid at the cost of
the poor. (Voices: ‘‘Quite right.””) This operation i8 not known as
philanthropy ; it is known in ordinary language by the word ‘‘exploitation”’.
Sir, what I wish to say is that the Government of India should
manage their Railways, if not on moral lines, as I urged the other day,
at least on true business and commercial lines, and, if they do go, the
only thing they should do is to encourage more third class traffic. Some
of my friends think that though it is a good thing to speak in favour of
third class passengers, we should also say that more should be given to
first and second class passengers. Sir, I am not one of these. I feel
there is a limit to the amount which the Government of India can spend
for passengers. Now, if you ask for more for the first and second class
passengers and also include third class psssengers among them, you are
not likely to do any good to the third class passengers. I,  therefore,
say, Bir, that the Government of India, inasmuch as their first class
traffic daes not pay at all, should stop that traffic altogether. In India
thers is np room  for a;ol,a'ss like the first class. There are very
. [} ' ' . - .
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few who will be able to pay for frst class. Therefore, the best.
course is to stop that class, with the result that the money spent on
the first class passengers will be saved for the benefit of the third class-
passengers. I shall devote more detailed consideration to this subject
when my meotion for the relevant cut comes. For the present I ghall
deal with another important question, namely, the treatment given by the
Railway Department of the Government of ludia to the railway employees.

I want to draw attention to what the Government of India does for
their superior officers and what they do for their subordinate staff, especially
what they call the inferior servants, or as some of them are called the
daily-rated men. Now, while dealing with this subject, I shall deal with
the conditions of pay, the security of service, the leave rules, the Provident
Fund Rules, the rules relating to discharges, dismissals and appeals. But,
before I go into these details, I should like to make one or two remarks on
the question that the Government of India do not exert sufficient préssure-
on the Company-managed Railways as regards the conditions of service
of their employees. I have read in their reports several times that while
the Government of India ask the State-managed Railways to do a particular
thing, they send in their suggestions for the information.merely of the
Company Railways and expect them to do what best they can. Sir, I do
not agree with this attitude of the Government. After all, slthough the
Company Railways are managed by Companies, most of the capital in.
vested in these Company Railways is Government capital and, therefore,
we are entitled to. ask these Company-managed Railways to accept the
same standards of salaries and other conditions of service in the case of
their employees. It would be wrong of the Government of India to leave
the Company-managed Railways quite frec in this matter. Now, this
point moreover is important from the point of view of the standardization:
of the conditions of service of railway workers, After all, those who
oonduct industrial concerns know the advantage of standardizing condi-
tions; you keep your people more contented and from that point of view
alone the Government of India should insist on the Company-managed
Railways following the same rules that are followed on the State-managed
Railways. This, Sir, is specially true in a matter where the Government
of India have undertaken a statutory respomsibility. You take, for
example, the Act which the Government of India have passed regulating
the hours of work on Indian Railways for certain classes of employees. You
csnnot certainly say that we shall apply that law first to the Stat_e-
managed Railways and, then, if possible, to the Company-managed Rail-

ways. BSir, in this matter at least Government should not have
12 Noox. 1 2de any distinction between the State-managed and the Com-
pany-mansged Railways. If you are passing a law which is good for the
State-managed Railways, it is equally necessary for the Company-managed
Railways, and the Government of India should have applied that law also-
to the Company-managed Railways.

Then, Sir, the Government of India, in the Department of Industries
and Labour, have published a report on the action taken by the Govern-
ment of India and the Local Governments on the recommendations of the
Royal Commission on Indian Labour. B8ir, I have gone through those
recommendations so far as the Reilways are concerned and what do-I find?
"As regards more than half of the recommendations, although it is now more
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than a year and eight months since the report was published, the Govern-
mont of India state thut the recommendations are under consideration.
Now, Sir, how long is this consideration to last? Is not a period of one
year and eight months sufficient to give their best consideration to some
even of the smallest recommendations of the Royal Commission on Labour?
Where the Government of India do not state that the matter is under consi-
deration, what do they say? As regards certain recommendations they say
that the principle is accepted, but action is deferred. The acceptance of
the principle does not make any difference in the ¢onditions of service of
the Railway employees. What is the use of saying that the principle has
been accepted while action is deferred? Sir, I feel that the Government

of India in the matter of giving effect to the recommendations of the Royal
Commission have been very slack.

I shall now deal with a few particulars as regards the treatment given
to the Indian Railway endployees by the Government of India. Sir, I shall
first deal with the salaries and show how the Government of India treat
their superior services differently from the subordinate and inferior scrvices,
8jr, you remember that last year a Railway Retrenchment Committee was
appointed. That Railway Retrenchment Committee, on which scme of
my colleagues sat, recommended that, while making cuts in the salaries
of the Railway employees, the Government of India should make larger
cuts in the salaries of those people who get larger salaries and smaller
cuts for those who get smaller salaries. What have the Government of
India done? They have applied a cut of almost the same size to all.

Mr. P. R. Rau: That is not correct, Sir. ‘The cuts in the case of Rail.
ways and, I believe, also in the Posts and Telegraphs Department, were-
ten per cent. for those drawing over Rs. 1,000 a year, one anna in the rupee
in the case of persons drawing between Rs. 80 and Rs. 83 a month, and
half an anna in the case of persons drawing Rs. 80 a month and below.

Dr, Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Were these cuts made according to the recommendations.
of the Retrenchment Committee or were they something quite different?

Mr. P. R. Rau: The recommendations of the Retrenchment Committee
were different.

Mr. N. M, Joshi: My point is this that the Railway Retrenchment
Committee recommended that you should cut the salaries of tha superior
staff by 15 to 20 per cent., but you did not do it. My complaint is that
the Government of India did not treat their employees fairly in this matter,

Now, 8ir, there is one more point. In the case of your officers, when
they are sick, they are free from the cut, but a daily rated man may fall
sick, but he is not free from the cut. I do not wish to deal with this ques-
tion of salaries more than that, but I shall deal with the question of security
of service. So far as the Superior Services are concerned, we know that
their service is secured by the Secretary of State; nobody can touch them,
Even if the Honourable Member in charge of the Railway Department
wants to touch a man belonging to the Superior Service, he cannot do it.
The Secretary of State has made his job quite secure. But, what is the
position of the subordinate staff? The life of the subordinate staff has
really been made very miserable, .specially during the last few years, on
sccount of this nightmare of retrenchment. The Government of India
have been retrenching and retreitching, ard the need for retremching stilk
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-continues. I do not know when these poor people are going to be free fromi
this danger. The Government of India, as I said in my speech during
the general discussion, should follow a bolder and forward policy with the
-result that they will be able to give employment to a large number of people
instead of being under the necessity of retrenching people. Even in the
matter of retrenchment, the Government of India have not exercised suffi-
cient contro] over their Agents. The Railway Court of Inquiry appointed
last year stated in their report that the instructions given by the Railway
Bouard to their Agents in effecting discharges for inefficiency were not
attended to by the Railway Agents; and what were the Government of
India doing if the Agents did not give sufficient attention to their instruc.
tions? Then, Sir, the railwaymen realise that these are days of depression
and, on account of the wrong policy on which our Railways are run, the
Government cannot find money to pay full wages for all people? Therefore,
the Railwaymen’s Federation, which is really more reasonable than I should
like it to be, recommended that instead of retrenching men, the .Govern-
ment of India should put all men on short time. The Government of India
do not accept that policy,—I do not know why. The Government of
India do not provide for unemployment insurance for their Railway
emplovees, and, if they do not do it, what are these poor people to do?
“Therefore, instead of retrenching people, if your employees are willing
that theyv will distribute the loss among sll, and all will suffer some loss in
order to prevent a few of them from losing their jobs, the Government of
India should certainly accept their suggestion. Unfortunately the Govern-
ment of India do not do that.

Now, Sir, without going further into this question of retrenchment, 1
‘wish to make one or two remarks as to the recommendations the Royal
Commission made in order that the Railwaymen should feel secure in their
jobs. The Royal Commission recommended that whenever a man was to
be discharged for indiscipline, he should receive a charge sheet returnable
within seven days. Then he should be given a further opportunity by the
superior officer by personal interview. The Royal Commission also recom-
mended that when the men would be interviewed personally, they should
be given the assistance of their Union representative.

Then, the Royal Commission recommended certain appeals in the
matter of discharge and dismissals. They state that there should be an
appeal to superior officers first—the Divisional Superintendent or whoever
the head of the Department may be. They also recommended that there
should be a second appeal to the Railway Agents, and, in cases where the
loss of Provident Fund and gratuity is involved, there should be an appeal
to the Railway Board and, finally, they recommended that no appeal should
be withheld. 8ir, my complaint is that on Railways more appeals are
withheld than are withheld elsewhere, and I ask the Government to con-
sider this question seriously, because employment to railway employees,
as to all other employees, means livelihood, and, therefore, this matter
‘rhould not be treated very lightly as the Government of India do. Here,
the Royal Commission, as I pointed out before, have made certain recom.
mendations. Have the Government of India carried out those recommen-
dations without much delay? Instead of that, the Government of Indi&
said that the recommendations would be considered and that they were
sinder consideration. . .
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Now, 8ir, I shall say only a word about the leave rules. In the matter
of leave rules also, the Government of India have one kind of treatment
for their superior staff and another kind of treatment for their subordinate:
staff, and, in the matter of leave, they have made a third class arrange- -
ment, as they have got a third class among railway passengers.” Sir, the-
third class passengers are not to be given any comfort. So also, among
the railway employees, these third class of employees, who include daily--
rated and inferior service men, are not to be given adequate leave. They
are the men who require more leave with pay. Instead of being given:
more leave with pay, more leave with pay is given to the superior officers
who get fat salaries. The inferior servants cannot save money. When
they become sick, what are they to do? But, instead of giving sufficient
leave with pay to your inferior servants, to your daily-rated men, you give
more to those peaple who get already fat salaries. There should be sbso-
lutely no justification for this kind of differential treatment to your inferior:
staff. The daily-rated staff, Sir, does not get any leave before they have
Dbeen in service for three weeks. Then, they are not allowed to accumulate
their leave at all. .I do not know why this differentiation should be mada
in their case.

Then, Sir, as regards racial discrimination, I have great sympathy for
the class of people whom Sir Henry Gidney represents in this Assembly.
I am not one of those people who say that ‘‘turn out the Anglo-Indians.
from the Indian Railways’’. But, 8ir, the Royal Commission on Indian
Labour made the recommendations that the Government of India should
lay down a definite programme announcing when racial discrimination will
cease. That will give some kind of satisfaction to the people who suffer
from this racial discrimination. It is not said by any one even amongst
the Hindu employees or among the Mussalman employees that the Anglo-
Indian should be made to leave the railway service. But what the people
are demanding is that they should know how long this discrimination is
to last. Now, it is no use for the Government of India to say that there
is no racial discrimination. They themselves have admitted that there
is racial discrimination and they admit that they do it, in order to prevent
sudden disturbance in the life of the Anglo-Indian community. I admit
that it is necessary that there should be no sudden disturbance in the life
of the Anglo-Indian ‘community, but we must know today how the Govern-
ment of India are going to get rid of that distinction, that is to say,
whether the Government of India will get rid of this discrimination within
five gears or ten years definitely, as the Royal Commission has recom-.
mended.

Then, Sir, our Indian Railways giye assistance to the employees in the
matter of education of their children. Tt is one of the very good things they
do. The inferior servants, who come from uneducated classes. deserve more
assistance in this matter than any other class of servants. Assistance for
education is more necessary for that class of employees who do not
appreciate the full benefit of education. Therefore, we should give more.
agsistance to them. But, instead of that, the Government of India follow
the reverse policy. They give monev to those people who already appre-
ciate the benefits of education and refuse to give to those who are inferior
servants. Then, Sir, I am told that there is a proposal that educational
"sssistance should be given to those people who are drawing a salary of
more than Rs. 450. I have not°®got any *definite information on that:
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point. The Financial Commissioner for Railways may eunlighten me. Is
it wise and fair that you should provide educational assistance for those
who get Rs. 450 and refuse to those inferior servants who may be getting
either Rs. 15 or Rs. 20. Thig is the kind of policy which the Government
of India have in the matter of educational assistance for their employees.

The Royal Commission on Indian Labour recommended that the daily-
rated men in. continucus service for one year should be always treated as
monthly-rated people and that they should have all the privileges of the
monthly-rated people. The Government of India are still congidering this
‘matter. I do not know what consideration is necessary for bringing this
reform into existence.

Then, 8ir, as regards the Provident Fund, there is the same difficulty.
The benefit of the Provident Fund is given for people who are getting
.better pay, but for people who are getting the lowest wages, the Erovident
Fund 15 not open. If an employer has got a little kmdness or a little
.merey in his heart, he will first try to provide for the old age of the people
who get the smallest wages, but instead of that, the Government of India
refuse to give the benefit of the Provident Fund to the people who get the
Jowest salaries, while the Provident Fund is being provided for those who
.get higher salaries. What is the reason for this differentiation?  The
Royal Commisgion on Labour made & recommendation that the Provident
Fund should be made open to railway employees without any consideration
-of salaries that they get. The Commission have also made another recom-
mendation, i.e., that, in the case of people who do not get large ealaries,
‘the Provident. Fund should be voluntary.

I do not wish to go into further details, but there is one more point
-on which T wish to spesk, and that is the recommendation of the Royal
Commission as regards the settlement of disputes on Indian Kailways.
‘The Royal Commission on Indian Labour recommended that the Govern-
_ment of India should bring into existence a machinery for joint discussion
‘between the representatives of railwaymen and representstives of Railway
Administrations, so that the disputes between the two parties could be
settled amicably. The Government of India do not take these recom-
mendations seriously or perhaps they are still under consideration. While
strikes are taking place on the Indian Railways, the Government of India
are only considering and, thereby, causing losses to the Indian Railways.
I think, Sir, this neglect on the part of the Government of Indis is un.
fortunate.. On account of want of such a machinery, there has recently
been & strike on the M. & 8. M. Railway. I shall not deal in very much
detail with this strike, but I want to point out that this strike had been
mamly due to .tl.le fact that the Government of India not onlv had no
machinery for joint consultation, but also the Government of India refused

tﬁisx;:tkez T:t.d the machinery which is provided by the Indian Trade

It will not take long to tell you why this M. and 8. M. Railway strike

took place. The Agent of that Railway introduced short time, more than

what the workers thought was justified by the iti

with the result that they protested and the ¥ i i ,
ith su Y y wanted thi td

.dxsm:;sed vp&h_tl}:e Agent. The Agent pracxtically.1-¢3fm;ed.'3 t%ue;isgl';s:%lgs

.4.;,1;.03 ion with the Trade Umgn, with the result that the Railwaymen's



THE RAILWAY BUDGET~—LIST OF DEMANDS. 1007

Federation appeured to the Government of India and asked the Govern-
ment of India to do what? They did not ask the Government of Indla to
.overrule the Railway Agent, but they asked the Government of India to
take advantage of the Trade Disputes Act and appoint some machinery by
which there will be some kind of conciliation board or inquiry made. But
the Government of India refused to appoint either & board of conciliation
«or 8 oourt of inquiry, with the result that there was a strike. This strike
lasted for some time. The Government of India were quite callous and
would not intervene at all. But some citizens of Madras, with a large
amount, of goodwill and sympathy in their hearts, formed themselves into
& Compmittee to settle the dispute. They went into the causes of the
-dispute and tried to settle that dispute. We are very grateful to these
-citizens of Madras for appointing themselves into a Committee; but that
does not absolve the Government of India from their neglect in this matter.
It is a good thing that the citizens of Madras formed themselves into a
-Committee: we are very grateful to them; but as in other work, so in the
matter of settling these railway disputes, you want people who know their
business. Mere goodwill is not enmig-h. This is a job which requires an
-expert. You take a country like England where the Government have
* got several officers who are trained in this kind of work. This is not a work
which can be done well by any one who has got mere goodwill. We are
very grateful to the Committee in Madras whose Chairman was my
‘Honourable friend, Mr. James, for the effort they made; but that effort
failed and it failed because the effort was made by people whose business
‘really was not to settle a railway dispute: they did not know how to settle
.8 trade dispute. What happened? These gentleman arranged some kind
of terms between the Agent and the railway employees. But the railway
-employees and the Agent never met and the terms were settled by .these
gentlemen with a great amount of oodwill, but without the two parties
meeting. The terms of the settlement wers published. The men accepted
the terms of the settlement, and what happened afterwards? Some mis-
understanding arose. because the Railway Agent said that although the
‘terms which were published and written on. a paper did not contain certain
‘stipulations about men who were working at Arkonam and Hubli, still it
was understood between the Railwav Agent and my friend, Mr. James, and
his Committee, that certain terms which were not put in the written
agreement were to be observed. Now, if that Committee had consisted
of people who had got experience of this kind of work, they would not
have left a written arreement of this kind so incomplete on a matter which
‘was of great importance. If a certain class of railway employees were to
‘be excluded from the benefit of this settlement, it should have beén noted
in the terms of the settlement, but: that was not mentioned in the written
terms of the settlement, and that was said to be an understanding between
‘the Chairman of this Committee and the Railway Agent.. How are the
poor workmen to understand all these? It is not my purpose today to
‘blame anybody. Instead of blaming the Citizens’ Committee in Madras,
T have got praise for them, that where Government neglected their duty
they tried to do some thing for the settlement of the dispute which was
going on in that part of the country. They deserve all the praise for the
work they did: it is not their fault that the misunderstanding arose: but
it is the fault of the Government that they should have left that work
“to a Citizens’ Committee instead.of leaving that work to a court of inquiry
_or a board of conecilintion. T hope the Government of India will now take:
steps to see that a proper settlement is arrived at in this matter. Let the
. employeas of the M. and 8. M., Railway feel that after all when a written
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agreement was arrived at between the two parties, that written agreement.
must be respected by sll people as a gentleman’s agreement. My Honour-
able friend, who is in charge of the Department, may not know but I
remember how on a certain occasion where there was some difference as-
regards the interpretation of a term of settlement between 8ir George Rainy,
who was then the Railway Member, and myself and my other friends,
how Sir George Rainy spent nine lakhs of rupees from the revenues of
the Government of India in order to keep his word as a gentleman. I ask
my friend, the Honourable Member in charnge of Railways, whether an
agreement, which is written, is not to be kept ng the Agent of one of the
Railways which is under the Government of India. There may be some:
misunderstanding, but there is a written agreement. Are the Government
of India going to enforce that agreement or are they going to support an.
Agent who goes behind that written agreement, whatever may be the mis-
.understanding regarding the oral understanding? I do not wish to sa
anything more on this subject.. I know that the Government of India, as
they are at present constituted, are showing favour to one class of people:
.against another in the matter of passenger traffic; they show favour to
one class in the matter of treatment of employees.

When I spoke on this subject in the general debate, 1 made one remurk
that if this favouritism, or as T said, this corruption was to be abolished and
if the loss to the Indian Railways wae to be stopped, losses which were caused
by this wrong policy, then the Indiun Railways must be made responsible
to the Legislature as representing the people in this country. In this.
matter I am quite aware that our constitution is going to be changed very
soon’; but we do not know when the constitution will be changed. 1 want
the Government of India to realise their responsibility to the Legislature
from today and I want to know how the Governinent of India are going
to accept their responsibility to the Legislature from today. If they are
responsible to the Legislature, it is the Legislature which will be responsible
for the losses which are caused to the country. If the Government of
India are not respomsible to the Legislature and to the people, they are
responsible for the losses which they cause. I spoke, the other day, of
how it was all very well for the Government of India to raise debits against
the clerks who caused them small losses, but who will raise debits against
Members of the Railway Board and the Railway Meinber of the Govern-
ment of India for causing this loss of nine crores of rupees? Their salaries
are not enough for meeting these losses. Therefore, the best course of the
Government of India is to throw the responsibility on the shoulders of the
Members of the Legislature and to be free from their responsibility for the
loss . .. ...

_Diwan Bahadur A. Ramaswam! Mudaliar (Madras City: Non-Muham-
madan Urban): Will they make good nine crores?

Mr. N, M, Joshi: If the Legislature is responsible, the country is
responsible, and the Government of India and the Railway Board will not
be responsible for the losses ; but if the Government of India are not Tespon-
sible, it is not the Legislature which is responsible for the losses; it is the

' Members of the Government of India and the Members of the Railway
Board who are Tesponsible and, therefore, they must make good the losses.
'8ir, T do not ask them to make good fhe losses, because I kmow they
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csnnot, even if they want to. Therefore, I suggest to them thas they
should transfer their responsibility and place it on the Legislaturs itself.
Now, what are the Government of India doing in this matter? The Indian
Legislature hus got some responsibility and it exercises it either through
Budget discussions or through stray Resolutions that are moved in this
House. That is not enough. We inow what happens during the discus-
sion......

Mr. Chairman (Sir Hari Singh Gour): Order, order. I am very sorry
to interrupt the Honourable Member, but he is straying from the subject.

Mr. N. M. Joshi: Sir, I assure you that I shall not take very long, this
is almost my laet point. My point is that the Government of India should
be responsible to the Legislature, and I was only pointing out how under
the present constitution itself they can be responsible. Their responsibility
to the Legdlslature is iinplemented firstly by Budget discussious, and,
secondly, through the Standing Finance Committee. I was surprised when
I saw the Reports of the Standing Finance Committee that the reports on
the Railway Budget consisted of one single page in one volume and another
puge in another volume. I do not know what the Standing Finance Com-
mittee on Railway Finance did, and I think that it will be much better
from the point of view of the House if the Standing Finance Cominittee on
Railwavs present a Report giving full information to the Members tc whom
thev are responsible . . . . .

!

Mr. B. Das (Orissa Division: Non-Muhammadan): That Report of the
Standing Finance Committee will not be written out by the Committee
members, but by Mr. Rau.

Mr. N, M. Joshi: There is one more point. When the railway finance
was meparated from the genernl finance, the Government of India decided
to have a Central Advisory Committee and Local Advisory Committees. I
want to know from the Government of India what use they have made of
the Central Advisory Committee. This Committee, I am told, met only

once ... . . .
- !

-

An Honourable Member: Not even once.

Mr, N. M. Joshi: And what subjects did thev discuss? I want to'
know what subjects of importance or of policy were discussed by the Central
Advigory Committee. There are important questions of coal purchase in
which my friend, Mr. Ghuznavi, is interested. Was that question dis-
cussed by the Central Advisory Committee? It is a very important ques-
tion, because lakhs of rupees are spent for the purchase of coal. There are
also many other important questions, for example. whether the Indian
Railways should follow a forward or bolder policy of construction or not,
whether the rates and fares should be reduced or not,.and I want to know
whether such important questions of policy were discussed or not. Tf such
questions were not discussed or are mot to be discussed. I want to .lmow
why the Government of Tndia appointed this Central Advisory Committee?
Whas this Committee appointed to discuss small anestions »s to how manv
Muslims, how many Parsis, how many Anglo-Indians or how many Indians

are appointed . . . . .
o
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Mr. M. Meswood Abmad (Patna and Chota Nagpur cum Orissa:
Muhammeadan): They are not small points.

Mr. N. M. Joshi: I do not say that they are small matters to my
Muslim, Hindu, Anglo-Indian and Parsi friends, but my Honourable friends
~ will agree that there are questions of far greater importance like rates and
fares, stores purchase and the like, than questions relating to & few posts
here and there. But do the Government of India discuss these broad ques-
tions of policy with the Central Advisory Committee? They do not. If
the Government of India want to implement their responmsibility to the
Legislature, as far as the Railways are concerned, then they should treat
the Central Advisory Committee more seriously than they are doing at
present. Let them call a special session of the Central Advisory Com-
mittee, meet for a fortnight or even a month, place all important matters
of policy before them, and then the Legislature, to whorp the Central
Advisory Committee will ba, responsible, will also be respomsible to the
extent they can for the railway policy.

Sir, before I sit down, I would like to say one more thing. A word
of apology is needed om my part for having taken so much of your time,
and also for having taken so much of the time of this House, but I had to
do it, because 1 am a Member who ig not attached to any Party. Unfortu-
nately, as I said in the beginning of my speech, Membérs in this House,
who are organized, do not come to a proper arrangement among them-
selves as to the discussion of the demands for grants, with the result that
the position of Members like myself becomes very difficult. The sooner a
proper arrangement is settled, the better will it be for us all. But there
38 one word more about the form of the cut which is given . . . . .

8ir Oowssji Jehangir (Bombay City: Non-Mubammedan Urban):
May I ask Mr. Joshi whether he has mot had his opportunity of having
his full say? I would ask Mr. Joshj whether he has not had ample oppor-
_tunity of expressing his views.

Mr. N. M. Joshi: 1 had ample opportunity, but my difficulty is; I may
not have the same opportunity of hearing the reply on all my points from
the Honourable Member in charge of the Railways, which is more im-
portant from my point of view.

Bir Oowasji Jehangir: Is that anybody’s fault in the House?

Mr. 8. O. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Why does not Mr. Joshi join one.of the organised Parties?

Mr. N. M, Joshi: T am entitled to express my views that the House
a8 8 whole should make better arrangements for the discussion of demands
forgrants..-.-;.i', ' \
'

8ir Oowasii Jehangir: Mv friend, Mr. Joshi, has had ample opportunity
to express his views, and he has no reason to suggest that any Member
Has troubled him : no Member has deprived him of even a minute. He has
had an hour and a half, and he should have no reason to complain . . . . .
" Mr. N. M, Joshi: T have given mv apology for it.

L] .
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Mr. K. O. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, in

- @n atmosphere, surcharged with coal dust, it was rather difficult for some
of us on Tuesday last to discern the issues quite clearly. Some of us

- thought that here was a token cut under the guise of a motion for the total
abolition of the Railway Board, and while some of my energetic friends

‘were urging the annihilation of the Railway Board, there were other gallant
friends of mine who came to its rescue with the enthusiasm of that Knight

errant who used to tilt against wind mills. While all this wrangling was

going on on this side, I was wondering as to what thoughts were passing

through the mind of the Honourable Member in charge, because he, of all

men, is aware that the Railway Board, composed as it is of very estimable

people, is already under a sentence of death. Only the sentence has yet

to blf. formally pronounced, perhaps in the course of the next two or three
weeks. .

The Honourable Member, as a Member of the Government, knows the
history of the proposal of the statutory railway authority, and it was only
a few days back that the Secretary of State assured the House of Commons

. that the question of the statutory railway authority was going to be dealt
with in the White Paper. Now, Sir, I have no desire, on the present
occasion, to enter into the merits of that question. If the Honourable
Member will take the trouble of looking up the proceedings of this House
on the last two occasions, when this question came up in connection with
the previous two Budgets, he will find various expressions of opinion on
the point. Sir, the statutory railway authority will not merely bring about
a fundamental change in the constitution of the Railway Board. It will
also lead, as far as one can see, to a fundarental change in the relations
between the Railway Department and this House. I have been a Member
of the Central Legislature for quite a number of years, and, looking back,

'T find that the grievances which are brought forward year after year are
more or less of the same type. The replies which are given from the Gov-
ernment Benches fo our grievances are also more or less of the same type.
The grievances are met sometimes by sympathetic replies, but no practical
results ever ensue. This has heen the position of affairs under a constitu-
tion when theoretically at least this Railway Department is supposed to be
responsive, if not actually responsible, to this House, and I do not know
what the position would be when a regular barrage would be erected
between the House and the Railway Department under the proposed statu-
tory railway authority.

Now, Bir, looking through tke motions that have been given notice of
by the Honourable Members of this House and comparing them with the
motions of whick notice was given in previous vears, one discerns s great
family likeness in all of them. What does that tend to show? If anvthing
it goes to préve that there is no contact between the public at large and
the Railway Department, between this so-called commercial department
and its customers. That is the root evil of the whole tking and unless
and until that evil is remedied, Honournble. Members opposite are bound
to be subjected to a pillory of this kind for four davs every year, g0 lot}g
of course as the Statutory Railway authority does not come to their
Tcseue.

Now, Sir. as the Honourable Member .is aware, the Acworth Com-
. mittee were sppointed about 12 vears back and the very valuable report
-of that admittedly expert Committee has been available to the Govern-
ment for consideration all these vears, and what do we find? Their

~ e ! o2
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recommendations in so far as they led to the creation of new jobs, or to
proposals of experimentation of various kinds involving heavy expenditure
on the part of the Indian tax-payer, there was the greatest hurry on the
part of the Government to give effect to them but what about those
recominendations with regard to matters in which the public at large were
-concerned”  What about the recommendations regarding the bringing the
Railways more in touch with public opinion? The Honourable Member
will pardon me if I were to draw his attention to certain paragraphs of
f,he Acworth Committee bearing on this point. He will find & lot of
interesting material in paras. 139 to 142 of the report, and he will find
that the Acwortl Committee held that it is not enough that the Legis-
luture should be given powers of effective control in railway policy. They
said, furthermore, that the railways must be bhrought to closer touch
with the public at large, with the customers of this huge commercial
department. They made certain specific recommendations to some of
which a casual reference has been made by my friend, Mr, Joshi. First
of all, they pointed out that tkere should be a Central Advisory Council
#et up at the Centre for the purpose of advising the Railway Department
m all the various important matters that came up from time to time “for
consideration. If the Honourable Member were to devote a little
attention to what the Committee stated in para. 189 and subsequent
paragraphs, he will find that, in constituting the Central Advisory Council
the Government have not followed the recommendations made by the
Acworth Committee, either in the constitution itself of that body or in
the functions that were contemplated to be discharged by that Council.
He will find that the Committee stated that the Member for Communica-
tions ‘‘would, of course, be Chairman of the Council and his duties in
that capacity would be amongst the most important of the functions he
-will have to discharge’’. We Lave already heard from my Honourable
friend, Mr. Joshi, that this worthy body met only once, I do not know
for how many Lours, and he has been corrected by a member of that body
itself, my friend, Pandit S. N. Sen, that that body €did not meet even
once during one whole reav. 1 can sa: from perv 110 experience that the
average sitting of the Central Advisory Council was about three hours in
the whole year, and yet what was this Council expected to do? The
Acworth Committee said that it should meet at Delhi at the beginning
and towards the end of the cold weather.. That is in para. 140. That 18
to say, they contemplated two regular sessions of this Advisory Couneil.
I need not go into the details of the constitution which was proposed by
the Acworth Committee for this body, but the Honourable Member will
find how fundamentally it is different from the constitution tkLat has been
assigned to this body by one of his predecessors in office. 1 do not want
my Honourable friend to give an answer straightaway on this poind,
because I am sure that if he were to do that he would merely have to
repeat what the railway bureaucrats wonld want him to say. T have
enough confidence in my Honourable friend to leave it to him to judge
as to whether the action teken by the Government has been in substan-
tial compliance with what was contemplated by this Committee, and
whether the purposes that were contemplated of this Committee are beu:fg
served by the Central Advisory Council as at present constituted. It is
not, therefore, surprising that this House has for all practical purposes
been turned into & Central ~Advisory Council. "I think the Railway
Department is not doing justice to itself or to this House by preventing
the Central Advisory Council from discharging its proper functions and

LN
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thereby compelling Members on this side of the House to bring up
:lupstgns of comparatively small importance to occupy the attention of
nis House,

. Now, & word about the Local Advisory Councils. Here, again, the
Honourable Member in charge will find that the recommendations of the
Acwortt. Committee were substantially different from the constitution and
the scope of functions at present discharged by the Local Advisory Coun-
cils. The Honourable Member, if he looks up his files, will find that it
was not without great difticulty that it was possible for the Government
to get some of the coinpanies to agree to the creation of these Local
Advisory Councils, If the Honourable Member woere to go into the
constitution of these various Tocal Advisory Councils, he will find that
tht constitution differs from one railway to ynother, and that it materially
differs from the principles which were laid down by tle Acworth Com-
mittee in this behalf. Here I have a letter from a well known member
representing a commercial body on onz of the Local Advisory Councils,
and he Las particularly requested me to read out what he himself thinks
of the functions that were allowed to the members of that Council to be
performed by the Agent. He says: '

“I find as o member of the East Indian Railway Advisory Committee, that we
are treated more as enemies than as friends by the railway bosses.  Co-operation with
them, therefore, becomes almost impossible. ~Would you kindly see that the Railway
Board gives directiort for better use of these Advisory Committees. The Agent of
the East Indian Railway seems to think that we are there as most unwelcome but,
anavoidable intruders. This state of affairs must be cured.”

This want of contact between Indian public opinion and the Railway
Department is also very largely dne to tke fact that the management of
the Indian Railways is in the kands of non-Indians. Indianisation has
started at the top. You find today the Honourable Member in charge of
the Department to be an Indian. We find our Honourable friend, Mr.
‘Rau, in cLarge of the financial affairs of the Railways. Indianization has

~again started at the bottom, but so far as the principal appointments are
woncerned—Agents, Deputy Agents and other executive officers who really
control the policy of the Railway Administration—they are yet non-Indian’
and, 80 long as this state of affairs continues, tlLere shall inevitably be'
this complaint that the Railway Administration is not in touch with
Indian public opinion.

"Now, coming to another institution which the Acworth Committee
recommended for the puropse of meeting the griewances of the commercial
community—grievances which were voiced by so many commercial
witnesses before that Committee with very great effect,—I refer to the
proposal for the setting up of a Railway Rates Tribunal, what was done?
Here again the Honourable Member will find when he goes through tle
papers that the body that was ultimately set up was a mere travesty of wkat
was recommended. The Committee said that there should be “‘a cheap
and expeditious Tribunal’’ to try cases in which charges of undue
preference and other charges of a similar character were made. Now
what was set uwp was neither cheap nor expeditious nor was it a Tribunal
at all: it was a mere advisory committee and I speak from experience
having been connected with at least one case which came up before that
body and I say that the procedure laid down for the Committec was a
positive discouragement to commercial people coming forward with their
grievances. It is all very well Jow to point to the very_.‘srr.l“a,ll .pugnper
of.eases pending before this Committee add say that there is fo justifica-
tion for the continuance of this body but I submit it is not fair to pass a’
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Judgment on the utility of this body, because you never ussigned to that
institution those functions that were contemplated by the Acworth Coma
mittee. Sir, if the House will pardon me, 1 will just briefiy refer to the
procedure that is at the present moment followed. If any party has any
grievance in the matter of rates, he has to make an zipp]ication
accompanicd by some fees to the Railway Board. The latter, in the
first instance, goes through the matter with the Railway Administration
concerned. That inevitably takes some time. Then, after correspondence
has passed between the Railway Board and the Railway Administration
concerned, over the complaint, after probably severa] months have elapsed
the party concerned is informed tkLat he can go up to the Railway Rates.
Advisory Committee. The matter i§ then referred to that Committee for’
advice. Then there is some inevitable delay sometimes in getting the
case ready for hearing. TLen, when the matter is gone through by the
Committee, a report is confidentially made to the Railway Board. That
takes several months. In the case with which I was connected, the time-
taken by the Railway to come to a conclusion on the recommendation of
this Committee was very nearly one yvear. Now, is that any encourage-
ment to any business man to come forward with his complaint? I should,
therefore, feel justified in saying that the procedure adopted by tke rail-
way authoritics with reference to the Railway Rates Advisory Council was
deliberately intended to kill that body and to make it so unpopular with
the commercial communities that they themselves would have nothing to
do with it. Now, the question of the Railway Rates Advisory Council is
of great importance in connexion with the proposal for the co-ordination
of the rail and road traffic; and, in this connection, T do beg my Honour-
able friend to consider very seriously as to whether it would be right to do-
away with this bodv wken we find that apart from the original intention
of the Acworth Committee with regard to the functions of this body there
would be tLe added necessity for such a body in connection with the .
proposal for allowing the railways to run their own motor services. As
I had occasion to deal with this point more than once before in connec-
tion with the Indian Railways (Amendment) Bill T am not goine to labour
this particular point. Sir, I visualize the Railway Department as the
largest co-operative organization in the world—an organization owned by
the people, worked by the people, and existing for the exclusive benefit
of the people. But the policy which the Government of India have beems
udopting from time to time with reference to this Department of public
utility would, I am very’ much afraid, lead to this Departrent being
classed almost among a foreign State, in a state of armed neutrality
towards the Indian interests. That is the inevitable consequence, as far
as I can sce, if the proposal for a Statutory Railway Authority were to be
adopted in its entirety. And may I, in this connection, remind my
Honourable friend that his predecessor in office gave some kind of an
assurance to this House that nothing would be done in regard to the
setting up of a Statutory Railway Authority without giving this House the
fullest opportunity to discuss the merits of such a proposal; and I should
like to know from him as to what steps he proposes to take before the
Government of India commit themselves to any course of action with
reference to the creation of suck a body.

My, F. E. James (Madras: Epropean):, Mr. Chairman, I merely want
to, refer to ome matter which was d'scussed by Mr. Joshi in his lengtliy
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speech,—I noticed he immediately withdrew from the House, and I ses
he is not present to listen to the subsequent discussion. Mr. Joshi
referred to the work of the Citizens’ Committee in Madras in connection
with the recent strike on the M. & S. M. Railway. 1 did Mr. Joshi the
courtesy to give him several days ago copies of all the documents, the
published documents in connection with that strike and in connection with
the settlement thereof, and I am bound to express my great surprise that,
in spite of that fact, he has not rupresented the facts as they actually
are. I am glad Mr. Joshi has now returned. I am not concerned with the
origin of the strike, Sir, nor am I concerned with the plea that the Gov-
ernment of India should have appointed & Conciliation Board. I am
merely concerned with the work of the .Committee and the position with
regard to the alleged breach of the terms of the settlement. First of all,
I would like to inform the House, and Mr. Joshi himself, that the Com-
mittee was not a self-constituted Zommittee; it was convened and consti-
tuted by the Sheriff of Madras, and it consisted of a number of gentlemen
who, while they may not be experienced in trades disputes, are.certainly
experienced in the conduct of public sffairs—three members of .the local
Legislature, one Muhammadan gentleman who subsequently became the
Sheriff, the President of the Madras Corporation, a representative of the
Chamber of Commerce and a represeutative of the Trades Association.
By concentrated work for about five days, this Committec, together with
the representatives of the Union and the representatives of the administra-
tion, arrived at certain terms of settlement on the issues on which the
strike was based which were accepted by both parties. Subse-
quently there was a bitch in regard to two matters which did
not form any part of the basis for the original strike and, in connection
with which, both the Committe: and the representatives of the Union
had, in our view, agreed were entirely out of the picture. But imme-
diately the representatives of the Union suggested that these two po‘nts
had not been settled by the Committee, the members of the Committee
then in Madras,—some were absent,—informed the representatives of the
Union thet, if there was any misunderstanding whatsoever, it was nob
between the Union and the Agemt, but between the Union and the Com-
ntittee; and immediately individually members of the Committee assured
the. Union that the Agent had committed no breach of the settlement.
Subsequently, when I returned to Madras, and other members returned
to Madras, we immediately met, and our first duty was to assure the
Union that there was no breach of the settlement on the part of the
Agent and that we hoped that the Union representatives would withdraw
their allegations as that would make a settlement of the outstanding points
easier. Aftor four days’ more concentrated labour, we were unahle to
persuade the Union to withdraw their allegations, and I should like to
read an extract from a communiqué which the Committee published.
The two subjects, on which there was alleged misunderstanding, related
to a surplus of men at Hubli and the replacement of a certain number
of men at Arkonam. The Committee said that from th: very beginning
the Agent had made the position at Arkonam and Hubli perfectly clear
and the Committee in their view had made also that position clear to
the representatives of the Union who had accepted that position.

1p.mM,

M N. M. Joghi: May T ask my Honourable friend what grounds he
has for believing' that the Union accepied this position? Can he produce
any written document to prove that?
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Mr. F. E; James: I have documents in my possession which would,
I think, convince any impartial tribunal that, as far as the Committee is
concerned, they were satisfied that the position was made clear to the
Union. '
]

-

Mr, N. M. Joshi: Now it is a question of the House being' satisfied.

Mr, F. E. James: My Honoursble friend spoke for an hour and a half
and I want to finish my speech in ten minutes. If he will allow me to
get on with my speech, instead of interrupting me at every minute, I .
think he wili get all the information he wants.

Mr. N. M. Joshi: By all means go on; but don’t make wrong
statements.

Mr, F. E, James: The position was made clcar to the Union and in
the view of the Committee the position was accepted by the Union.
But, after consultation with the Union and going into the matter in very
great detail, the Committee published a communiqué of which the following
is an extract:

?

“With regard to Arkomam and Hubli there was no misunderstanding between the
Committee and the Agent on these points and whatever misunderstanding there x’mght
have been was between the Committee and the Union to which reference will be
made later. In the meantime the Committee desire to state that there has been
no breach of the settlement on the part of the Agent and the charges which have
been levelled against him have only resulted in making the settlement of the out-
standing issues more difficult.”

They further go on to say:

" *“The Committee are of the opinion that there was no basis for any misunderstanding
about the surplus at Hubli and they made it perféctly clear that, while mot all, the
overwhelming majority of the men will be taken back. With regard to Arkonam,
however, the Committee admit that there may have been a genuine misunderstanding
on the part of the Union representatives, and, in view of their position, as inter-
mediaries between the Agent and the Union, the Committee were prepared to reopem
negotiations on this point and to use any influence which they might possess to secure
a basis for agreement.’ '

The question of Arkonam was the replacement of 63 men by the
Railway Administration during the course of the strike. The leaders of
the Union refused to withdraw their charge; and not only did they refuse
to withdraw their charge against the Agent, but they continued to make
that charge publicly in spite of the fact that the members of the Com-
mittee used all the influence which they possessed in persuading the
Agent to go out of his way to meet the position at Arkonam. And I
am happt to state that, in spite of the fact that the Union leaders have
continued to level this charge agninst the Agent, and in spite of the fact
that they lave also levelled all kinds of charges against our Committee,
including the . charge of our being ‘‘a gang of treacherous liars’’, the
Agent has agreced to take back the 68 men who were displaced, on a
temporary basis.  After the second communiqué of the Committee ex-
plaining the mistake had been published, the men returned to work on
the original terms arranged by the Comimittee,—I want to make that
perfectly clear,—and the strike, therefore, is dt an end. I do ‘not want™
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to say any more, because I do not want to make matters more difficult
either for the Agent or for the leaders of the Union. I do want to say
this that the members of the Committee had absolutely no axe to grind;
they are unconnected in any way either with the Railway or with the
Union; their predominant consideration was the welfare of the men and
the desire to end a strike which was causing hardship to thousands of
families. The position, as published by the Committee, is perfectly clear.
It does not cast any blame on any particular person; it merely gives a
fair and honest statement of the facts. It assumes responsibility where
there was doubt as to whether there had or had not been a misunder-
standing. I, therefore, think that, although I was connected with the
Comumittee, I can claim that the Committee did its work well and that,
as a result, peace was secured. If I have any further word to say, it
would be @i word of advice to Mr. Joshi and to those with whom he is
associated .

« Mr. N. M. Joshi: Wh- worry about Mr. Joshi?

Mr, ¥. E. James: Because Mr. Joshi is apparently a representative
of labour in this House

..... to drop the charges of breach of ill-faith against the Agent.

Mr. N. M, Joshi: Sir. may I interrupt the Honourable Member?
Did he hear me making any charge against the Agent or against him?
And what is that charge?

|
Mr. F. E. James: I understood that Mr. Joshi was making certain
charges against the Agent or repeating charges which had been made.

4"'_3&. N. M. Joshi: Why don’t you say what that charge is?

Mr. F. F. James: The charge of breach of faith in not fulfilling the
terms of the settlement.

Mr. N. M. Joshi: May I, Mr. Chairman, ask him whether I made
that charge™ My speech is before the House. I said there was a written
agreement . . . . .

_Mr. Ohairman (Sir Hari Singh Gour): If the Honourable Member
will read his speech, he will find it there.

Mr, N. M. Joshi: What I said was this, that there was a written
agréement, and that written agreement has not been followed.

Mr. F. E, James: My last appeal would be to Mr. Joshi and his
friends to use . thoir influence with the leaders of the Union to drop a
charge for which an impartial body of men has said there is absolutely
no foundation. Only sn that way, can a way be found for a better
understanding botween the worllers of thd M. & S. M. Railway and the
Administration. '
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Raja Bahadur G. Krishnamachariar (Tanjoré cum Trichinopoly: Non-
Mubammaden): Sir, the most important point that I would submit in
offering a few observations which T desire to make in connection with
this cut (4 Voice: ‘‘Yes, go on till morning.’’) regarding the Railway
Board is “rust T have not been enlightened on the constitution of the
Railway Poard, its rules and powers, and the conditions under which it
works. T have tried the Railway Board Office. I have not written to my
friend, Sir Joseph Bhore, but I have tried all sorts of people and places
in order to find out what their constitution and the powers were, so that
I may be able to fix them with liability for not having done their work
properly, but I have not been successful .so far. Consequently, Sir, I
am proceeding upon the assumption that the final supervision rests with
the Railway Board in regard to the co-ordination of the work of State,
Company-managed and Indian State Railways.

- Sir, my first objection against the Railway Board is that they-lack
a great deal in the supervision of the Indian State Railways. Time after
time complaints have been made that the Railways in Indian States have °
not been doing their work properly, and the reply that we can get out
of them is that they have no control over them. What sort of control
they have got T have not been able to understand. On one occasion
they referred me to a paragraph in the Administration Report which
contains two sentences but which does not go into detail regarding this.
Sir. the management of Railways in the Indian States is not very satis-
factory, and, if it is necessary to give instances, T could give countless
instances and flood the House—as my Honourable friend remarked—till
tomorrow morning. All that T would suggest and state, without fear of con-
tradiction, 1s that the Railway Board has not exercised the supervision that
it ought to have done in connection with the Railways in Indian States.

Then, Sir, the next point is about the policy regarding the purchase
of stores. It was stated, when the Indian Stores Department came into
existence, that the policy would be changed and that mostly Indian
materials would be purchased and that Indian manufacturers would be
given the first chance, for instance, in the construction of wagons and,
generally speaking, the Indian industries would be encouraged. What
happens? Every time a big order is given, it does not come to Indian
firms, but only to foreign firms, and thereby the policy has not been fully
carried out. Then, what is the Board doing? Whose duty is it to find
out whether this has not been correctly carried out or not. A question
was put in connection with an identical matter hy my Honourable friend,
Mr. Ramsay Scott, during the November Session. He asked whether the
Commerce Department had any power to protect indigenous indusbry
from foreign competition. That, Sir,. with a little change applies also to
the Railways.

Mr. Chairman (Sir Hari Singh Gour): How long is the Honourable
Member likely to take?

Rajz Bshadur G. Krishnamachariar: About 15 minutes, Sir.

The Assembly then adjourned for Lumch till Half Past Two of the
Clock. .
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 The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Chairman (Sir Hari Singh Gour) in the Chuair.

Mr. N. M. Joshi: Sir, I rise to a personal explanation. When my Hon-
ourable friend, Mr. James, was speaking, he made a charge against me.
that I charged the Madras Citizens Committee of breach of faith, and that
I also charged the Agent of the Madras and Southern Mahratta Railway
with breach of faith. I said at that time that I made no charges; buk
Mr. James said that I did; and unfortunately, M:. Chairman, you asked me
to read my speech again. 1 have done so and, with your indulgence, I shall
read only the relevant portion which will show that I made no.
charges . . . .

Mr, Chairman (Sir Hari Singh Gour): Tlw, Honourable Member need.
not do it in a speech: if he did not make any., charge, he may sav so,
and the Chair feels sure, Mr. James will accept his assurance.

Mr, N, M, Joshi: Mr. Chairman, I made no charges of breach of
faith cither against Mr. James or against the Agent. But let me say
this, that after hearing the poisonous speech of my Honourable friend,.
Mr. Jamcs, I shall not hesitate to make charges which, when I have got an
opportunity, 1 shall make.

Mr. F. E. James: May I just say one word? 1 am glad to know that
my Honourable friend, Mr. Joshi, has withdrawn . .

Mr. N. M. Joshi: I have not made any.

Mr. ¥. E. James: I took the liberty—for, of course, this is an impert-
ant matter—of finding out the exact transcript of Mr. Joshi’s speech . ... ..

l}.r. N. M. Joshi: I have got it with me.

Mr.® B James: . . . . .andl 30t the following words which:
I should like to read to the House.

Mr. Ohatrman (Sir Hari Singh Gour): There has been misunderstand-
ing on one side or on both: it has been clearcd up by Mr. Joshi’s state-.
ment that he made no charge at all, and the matter must rest there.

Dr, Ziauddin Ahmad: On a point of order, Sir: may I request you to:
consider whether a time limit should not be enforce® now, because one-
cut has taken a day and a half?

L

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-.
madan Rural): On a point of order: It is a very nice suggestion, Sir;
but as the House is in possession of this particular discussion, I wish we:
get over this particular cut before the point of arder is raised.

A

Mr. Qhairman (Sir Hari Singh Gour):, Raja Bahadur Krishnama-
chariar.
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Raja Bahadur G. Krishnamachariar: Sir, just before we dispersed for
-Lunch, 1 was on the question of the policy regarding the purchase of
stores and its administration by the Railway Board. I said and I repeat it
that they have not kept in view the policy laid down by the Government
of India that as far as possible they must indent for these stores out of
locally manufactured articles; that they have not done; and I can cite
instances where large orders for steel rails, for building wagons, wheel
bases, etc., have been placed over the head of the Indian industrial con-
-cerns, with firns in England

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Will my Honourable friend give me any instance, because I should
like to look into the matter?

Raja Bahadur G. Kri chariar: I havo not got the ligt hore: I

will certaiuly get it out, Wehuse they arc in llyderabad: I shall send for
them and send it on to m§y Honourable friend. Then the next point that [
shall simply touch uport is the question ¢t Indianisation. The question
of Indiunisation has not proceeded at a sufficiently rapid pace; but what
I am more concerned with is the training of Indians in the sevcral work-
shops, so that in time they might take their places in the mechanical
-department. I submit, that has not been fully considered and given con-
sideration to, Lastly, I would bring to the notice of this Honourable
‘House the fact that the freight on agricultural produce has becn raised
-and raised until it becomes almost impossible for us to export with any
‘profit our little agricultural produce which has been dwindling down from
year to vear in consequence of the unfavourable season. T refer to the
increase in freight on rice from the southern districts of the Madras Presi-
‘dency to Colombo; and the same story comes from the ceded Districta as
well as from Chittoor and other places. So, I submit, that the question
-of the freight on agricultural produce being a very important. matter, the
Railway Board has not taken any very serious notice of .it or taken any
steps in order to bring it down to a proper level,

Finally, there is only one thing to which 1 shall refer. It must have
been noticed by all persons who read the proceedings of this Assembly
that at least three_fifths of the questions that have been addressed were
in relation to appointments in the Railway Department. 1 believe a
Staff Member wus appointed for looking after the staff of the various Rail-
ways; and if the number of questions asked is any indication of how they
have been looking after the interests of the sta¥, I am afraid it must be
stated that they have not done their work properly, with the result that,
so far as this appointment is concerned, it was & useless job and conse-
-quently it might easily be brought under reduction. I submit, the whole
of the Railway Board has absolutely no business to be there. A good
many Departments and more important Departments and larger Depart-
ments are being run by a Member and a Secretary with a staff under the
Secretary. Why should there be this Railway Board which does not con-
gist of experts, which only -consists of ex-Agents and all those persons
who have been -in the railway service alone? Why should the Railway
Department alone have this Board which, T submit, is merely a fifth wheel
in the coaeh and which, so far as I can gee, does no useful work, but
merely draw a good amount ad pay and travelling allowances and saloon
allowances and one thing or another and eventually draw up a report upon
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w}xich my Honourable friend, the Railway Member, has not been able to
give any satisfactory explanation as to the troubles the Railways are
visited with during the current year/ Sir, that is all 1 have got to
submit.

Mr. Muhammad Yamin Khan (Agra Divigion: Muhammadan Rural):
Sir, my grievance on the allotment of days had been that too little time
was allotted for the discussion of the Railway Budget. But now I have
changed my opinion absolutely, and I think cven if one year had been.
allotted for the discussion of the Railway Budget, we would not be able
to finish the first demand in time. So, I thiuk that it is very wise to give
only four days which we can wuste quite easiiy without great sacrifice of
the public time. I have heard for the last two days—this is the end of
the second day—and 1 wanted to listen and find out from the Honourable
Members any causes or any point which they could make for the aboli-
tion of the Railway Board. The whole talk hus been going on which ought
to have gone on # token cut for the policy, but here we have got a sub-
stantial cut which wants to abolish the Railway Board, and I expect that
the Honourable Members will confine their specches to showing that this.
body is an unnecessary body and that there can be some other agency
which can run the work in its place in a much better and efficient manner
than the Railway Board has been doing. But, except long speeches on
many complicated issues, there has been no subetantial contribution to the-
debate. One Honourable Member spoke for nearly two hours, half an
hour vesterday and for another hour and a half today and dealt with the:
question of third class passengers, and he -vanted that first class bogies
should be converted into third class. He also dealt with the question of
labour, their wages, and so on. I do not know how all these things have
any bearing on the motion before the House,— that is, the abolition of the
Railway Board and the substitution of another agency in its place. The
whole point that was made out by another Member was this, that it was
pointed out last vear bv a certain Honourable Member that coal was not’
purchased properly and that, on account of some improvement effected in
the system of coal purchase, about 20 lakhs of rupees had been saved
this vear. This Member’s grievance was why the Railway Board acted
this vear on the advice of that Member, and so on. I never expected that
two davs would be wasted, and if the same trend goes on, I am afraid-
that the next two days also will be wasted on the first cut, and that we
will never be able to reach . .

Sir Cowasfi Jehangir: We will put the question.

Mr. Muhammad Yamin Khan: My friend. Sir Cowasji Jehangir, says
that he will put the question after my speech is over, but T know that more
than a dozen speakers are still anxious to address the House on this one
demand

Mr. B. Das: May I inquire why you have got up?

Mr., Muhammad Yamin Khan: In order to stop the people who had’
been talking in the way they had been allowed to talk these two days,
and just to tell them that thev should not waste t}ue time of the House..
That is why T have stood up to speak on this motion. :
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Then, Sir, a charge has been levelled against the Railway Standing
‘Finance Committee, and 1 should like to say u few words about it, and,
I am sure, all Honourable Members, who sat in the Railway Finance Com-
mittee, will support me when I say that none of us have -any grievance
against the Financial Commiissioner for Railways. He always readily and
-willingly considered our request, and he always most readily supplied us
with the necessary material. There has been no lack of co-operation in
any matter in helping the Members of the different Parties. We sat even
on a Sunday, and, despite the hard work on week days, the Railway
Financial Commissioner very readily agreed to accommodate the Members
and sat with us on Sundays also.

There is really one grievance which has been expressed by certian
.Members and to which 1 would add my voice, and that is about the meet-
ings of the Railway Central Advisory Committee. This Committee did not
meet at all in the whole year, and there is no justification whatever for
not holding the meetings of this body more frequently. There are many
matters which should be discussed in the Central Advisory Committee, and
if all the questions, which have been raised here on the floor of the House,
bhad been discussed and decided in the Central Advisory Committee, there
would have been no need to make so many speeches here. Since that Com_
mittee was elected last year, there has been no meeting held of that body
Therefore, no justification can be urged for not holding the m.cetings of
the Central Advisory Committee throughout the whole vear, and I do not
think any convincing reply can be given by Mumbers on the opposite side
for their failure to hold a meeting of the Centrul Advisory Committee since
its election.

There is-another point on which I would like to say something, and that
is the issue, the narrow issue, whether the Railway Board should be
abolished altogether or not. If this motion is carried, then the result is,
the Railway Board will go, but I would ask Honourable Members to think
seriously . . . . .

3

Mr S 0. Mitra: We have thought seriously.

Mr, Muhammad Yamin Khan: If the Railwnv Board goes away, what
is the other agency which can be substituted for it? Who will be respon-
sible to reply to the series of questions that are put here? Can those
questions be asked of the Honourable the Commerce Member onlv or
they should be asked from the Agents of the different lines

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Then questions will also be abolished.

Mr, Muhammad Yamin EKhan: What I would like to say is this. I
find that vear after year the charges which are made here on the floor of
the House are really not against the Railway Board itself but thev are
against the Agents of the different Railways who> are responsible for the
working of the Railways under them. But, unfortunately, Honourable
Members choose to waste all the four days on the question of the abolition
of the Railway Board and do not care to sce how the expenditure of 88
crores is justified. They only deal with the expenditure of 11 lakhs of
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rupees, and they cannot cut such a substantial sum as will please them,
nor can they bring to bear their influence on the Agents of the Railways,
because their pockets will not be touched, and the only method by which
these Agents can be made to feel and act on our criticisms would be to
" touch their pockets and the pockets of their Divigsional Superintendents.
That can be done only if Item No. 4 is taken up and not No. 1, because
. it is these Agents and Divisional Superintendents who are actually running
the administration. They do not care to know what you talk here,
they do not care to know what the recommendations of the Railway Board
are. They, therefore, go’scot-free, because thcy know that the Assembly
cannot do anything to them. If Honourable Members were to concentrate
on Item No. 4, then and then alone they can make their voice felt out-
side this House. If Members of the different I’arties had arranged their
programme in such a way as to make their strength felt, the position
would have been different. Now, although 4 suggestion has been thrown
out that the Staff Member should be retranched, I feel that this Staff
~ Member should have all the powers which are given to Railway Agents and
he should be made responsible to this House, because he can be present
here and answer all the questions or all the criticism which is now levelled
* against the Railway Administrations. Year after year certain policies are
laid down and adopted and they are sent to the Railway Agents, but they
do not care a bit for them. So, if the Staff Mcmber is made responsible
for all the Railway appointments and for the proper working of the Rail-
way lines, then this House can hold this official responsible, and you can
expect him to satisfy Honourable Members here. I think that, in future,
excepting the menial service, all appointments should be made by the
Staff Officer and the Railway Board, and he should be made responsible to
ihis House, and no appointment below, say. Rs. 50 should be allowed %o
be made by the Railway Agents. All powers of the Railway Agents
should be taken away, and there should be a Central body which should

be made responsible to this House, and then ualone there will be satis-
faction. .. . . *

Mr. B. Das: Will that be Haymanism or Colvinism ?

Mr. nuha.mm;d Yamin Khan: I do not -cire whether that will be
Haymanism or Colvinism. I have nothing to dn with personalities. Tf

such an arrangement, as the one I have suggested, is made, then there is
bound to be satisfaction in this House.

Mr, 8. 0. Mitra: Then what will the Chief Commissioner of Railwavs
do all the time? v

Mr Muhammad Yamin Khan: My friend, Mr. Mitra, can talk about
himself. The only point here is that the Railway Board should be
abolished. T =ay, it is all right to abolish the Railway Board, but I would
be the last person to delegate its powers to the various people sitting in
Calcutta, Madras, Bombay and other places who cannot give me any
satisfaction in this House. Therefore, I will not like that the Railwav
Board should be abolished, but that all the power may be concentrated
in the Railway Board which should have larzer powers and that the Agents
should be deprived of these powers. With there words, I oppose this

" motion, as, T think, this motion has no legs to stand upon and it will be
_ waste of time for Honourable Members to  discuss this item on this
" Demand.
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Bhai Parma Nand (Ambala Division: Non-Muhammadan): Sir, I wee
wondering when my friend, Mr Joshi, was emphasizing the'point that
Government should declare at once that they are going to give up this
policy of racial discrimination. I find, instead of doing that, Government
are going to intensify it and to make it permanent for all time to come
and, on this point, 1 want to produce before you some remarks from the
report which was prepared and published last year by Mr. Hasan. Mr.
Hasan was appointed for that purpose and the Railway Board have now
decided to consider that report and give their decision upon it. I think thig
policy of racial discrimination is one point on which I would like to condemn
thig Railway Board and, just to show that this policy has been encouraged
and supported by the Railway Board, I would like to quote Mr. Hasun’s
report itself. On page 78, Mr. Hasan, talking of that policy of the
Government, quotes in support of his view the Queen’'s Proclumation,
which was thus:

“It is Our further Will that, so far as may be, Our subjects, of whatever race. or
creed, e freely and impartially admitted to offices in Our services the duties of
which they may be quulified by their education, ability and integrity, duly_ to dis-
charge.”’ '

Thig is & quotation from the Queen’s Proclamation with which Mr.
Hasan starts. I would ask this Honourable House to note the words:

“Our subjects, of whatever race or creed, be freely and impartially admitted to
offices in Our services the duties of which they may be qualified by their education,
ability and integrity, duly to discharge.”

The words are quite clear that persons who are fit to do the work
should be admitted, persons who are honest and capable of performing
their duties. I want to put it to the House, supposing we adopt the
principle of reservation of appointments on a communal basis, what will
happen? There is a place vacant. There are three or four applicants.
Two or three of them are graduates and one is a matriculate. The Agent,
who selects the man, says to the graduates: ‘‘You cannot get this job,
because it is reserved for a particular community’’. I would put it to you,
does not this answer of the officer in charge go against the spirit as well
as the letter of the Proclamation and is it in any scnse consistent with
that Proclamation? The idea of fixing a ratio of services on & communal
basis is repugnant to the spirit and the letter of this Proclamation. But
that is not all. Mr. Hagan goes on and tells us how this change has been
brought about in the policy of the Railway Board. He says, after the
reforms were introduced, the minorities, particularly the Muslims, insisted
on having adequate representation and their due share in the services and,
thus, in 1923, the Government gave an undertaking in the Legislative
Assembly that they would attempt to prevent the preponderance of any
one community in the services. This was the first step in 1923. Then,
again, in 1925, he says, in pursuance of this undertaking it was decided
that one-third of the wvacancies should be reserved for the redress of
communal inequalities. Thus, 33 per cent. reservation was the step that
was taken by the Railway Board as announced in thig Legislative Agsembly
and, so far as I remember, the silence or rather the weakness of the
Hindu Members of this Honourable. House gave an impression to the
Railway Board that they were a consenting party to the introduction of
this new principle in the recruitment of railway services.

. I think the very question of reservation in public services is dangerous
in principle. It is denationalising in the sense that it shows favour to
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one class of people at the cost of another class, hecause you cannot show
favour or give a concession to one class of people without showing disfavour

to another class.

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): You are not
satisfied with two-thirds?

Bhai Parma Nand: Two-thirds are not being given to us or to the Hindus
whose cause I represent.

Mr, M. Maswood Ahmad: To whom is it given?

Bhai Parma Nand: You will see that when I give you the figures. I
ghall come to that.

Then, Sir, it is dangerous in this way that it creates a poison in the

3 body politic of a nation by separating the communities for ever

7" on the basis of separate interests.

When in the early days the Congress began to appeal to the Govern-
ment to-open all services to all Indians, their case was entirely different
from the agitation that has been taken up now by our Muslim friends.
What the Congress wanted was that all kinds of services and, especially,
the civil services should be thrown open to Indians and should not be
confined to the one ruling community. Their point was that everybody
should be free to make his choice which meant that no legal restrictions
should be placed and that everybody should be given facilitieg for joining
any eervice he liked. In this way, Sir, so far as the democratic form of
Government goes, I think it is quite fair for the Muslims or other
minorities to clnim that they should have all opportunities given to them.
Sir, 1 do not think that all people are equal. They are made unequal
and perhaps they have te remain unequal, but there is one thing, which
it is in the hands of the Government to do, and that is to provide full
opportunities for every class of people to rise to the position that they
agpire to. In this way chances and opportunities should be given to every
people, and ‘‘giving opportunities for admission into the services”’ means,
as I understand, to open schools for them, to give them, where necessary,
free education,'so that they may fit themselves and become efficient for a
particular kind of service. It was on this ground that the Congress and
other politically-minded people claimed that they should have free com-
petition and they wanted that the Indian should be allowed to compete
with the Englishman even in Civil Service Examinations. So their point
of view was entirely different; what they claimed was a fair field and no
fuvour. No Congressman ever claimed that certain posts in the Civil
Services or in any other Departments should be reserved for Indians. In
this way I would say that equal opportunities and facilities should
be provided to all minorities, including Muhammadans, to make
themselves fit for any kind of service they like, but, further than
that one cannot go. The reservation of appointments, in disregard of
adequate qualifications, is & principle which is most dangerous to the admi-

nistration of any country. -
“Mr. 8. 0. Mitra: It runs counter to the Queen’s Proclamation also.

' "Bhal Parma Nand: Sir, I am compelled to talk on this subject, simply
because T have noticed on the order paper certain motions on this point
Faising the question of the paucity of Muslims in the railway services.
v ' ' - D
. . |



1026 LEGISLATIVE ASSEMBLY. [28kp FEB. 1938.

[Bhai Parma Nand.] )

Not only that; there is given out in today's papers that the Muslim
Members of this Honourable House have been thinking for a long time
on this subject and that they have drawn up s memorandum to be pre-
scnted to the Railway Board and, that, in that memorandum, it is said
that although the population of Muhammadans in the areas traversed by
State-managed Railways is 40 per cent., their proportion in the railwa,
gervice is only four per cent. Now, Sir, I do contend that those figures a!
wrong and the impression created in the minds of our Muslim friends is
wrong as well, and I want to prove that today to the satisfaction of the
House. '

Mr. K. Ahmed: Mr. Rau is strong enough to answer that. What is
the use of your wasting time? (Hear, hear.)

Bhai Parma Nand: It would appear that the reservation of 33 per cent.
for the making up of communal inequalities was not satisfying our ‘Muslim
friends. They urged it on again, and I find in the speech of Mr. Haymsn,
when he was questioned again and again as to ‘‘what are you going to do
if you are really out to increase the percentage of the Muslims™, he
answered : ‘

“We are going to see that our subordinates in the lower grades of all classes snd
communities, particularly the Muslim community which is not properly re ted in
the upper grades, are taken into our training schools and given proper technical train-
ing so as to fit them in the quickest pouilﬁe time to fill the ﬁigha posts that fall
vacant.”

That was the argument put forward by Mr. Hayman and, I think, he
wae quite right in saying that men who wanted service in the Railways
should be given proper training facilities and that, in the quickest possible
time, so ag eventually to fill the higher posts. But, then, Sir, even this
was not enough. Our Muslim friends weut on persisting, and, naturally,
as Mr. Hasan says that they wanted that some officer should be appointed
to inquire into their grievances and to find out the ways 'and means to
gain that end, and Mr. Hasan was chosen for this purpose. He says:’

*‘My terms of reference were :—

(2) To advise and assist the Agents and other controlling authorities in the intro-
duction of such arrangements as mav be necessary to secure the fullest compliance with
the policy of Government regarding the adequate representation of Muslims and
other minority communities in the various classes of non-gazetted establishments.”

This, Sir, was done, and Mr. Hasan has drafted the Report that is
now under the consideration of the Railway Board. But our friends are
not satisfied even with this; they want to have another organization,
another Committee of the Railway Board which should always look into
these grievanceg and find out remedies.

Sir, I want to draw the attention of this House to another point.
This is the time of retrenchment. We know it for a fact that the Hindus
all over the railway serviceg have been retrenched while Mussalmans, who
were far junior, who were taken in as temporary clerks, have been kept,
and, in spite of this fact that retrenchment is going on and no new men
are being taken, and in spite of the fact that the Hindug are the worst
gufferers, and that, pmctically speakipg, this retrenchment has affected
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most adversely the Hindu clerks and other employees on the Indian Rail-
ways, our friends are clamouring that certain things should be done for
the Muslims, as if they want that the people who have done all' this work
in building up the Railways should at once be sent away. 1

Lieut.-Colonel Sir Henry Gidney (Nominated Non-Official): What about
the. Anglo-Indians?

8ir Muhammad Yakub: We were told that it was the Anglo-Indians
who were the builders of the Railways; now you are the other builder of

the Railways! '

hh&i Parma Nand: Sir, I welcome the views that were expressed by
my Honourable friend, Sir Henry Gidney, the other day, when he put .
forward the case of the Anglo-Indians in a very reasonable and excellent
way. I think not only he, but Mr. Hasan himself, supports that position,

Mr, K. Ahmed: Sardar Sant Singh is here now—what about the Sikhs?
Bhai Parma Nand:

‘“The reasons for the preponderance of Europeans and Anglo-Indians are obvious.
They took to Railway service earlier than cther communities and not only showed
special aptitude for certain branches of Railway service, bul Railways were one of
the few Departments of Government where they were largely employed.”

' !
I say, he admits that the Anglo-Indians and Europeans did great
service in the building up of the Railways. I say, this very argument,
which has been ably put forward by Sir Henry Gidney, equally applies
to the case of the Hindus. (Lieut.-Colonel Sir Henry Gidney: ‘‘Hear,
hear.”’) Sir, when the Railways were introduced into Indis, it was the
Hindu clerks, it wag the Hindu engineers and it was the Hindu doctors
that did the pioneer work and it was they that brought the Railways along
with others to this point. .

Diwan Bahadur A. Ramaswami Mudaliar: On a point of order, Mr.
Chairman,—the House is getting itself into an absolute muddle, because
of the way the discussion is going on on this motion. No possible issue
can be clarified and no decision can be taken on any of these issues if
this general discussion is to continue on a specific Demand like this.

According to the Standing Orders, Mr. Chairman, one of the points is
that the speech should be relevant to the issue. If ib were a token cut,
one could understand many of these things, but this is a specific cut that
the Railway Board should be abolished. ~Honourable Members, who are
putting forward various grievances, are not even winding up their speech
with the suggestion that they support the abolition of the Railway Board.
In this particular case, there is a motion lower down which suggests that
the grant may be reduced by Rs. 100 to discuss the question of the
representation of various communities in the services. I ask you, as the
temporary guardian of the privileges and rights of this House, to see that
these issues are raised on specific cuts of which notice has been civen and
which find a place in the order paper, rather than have a roaming discus.
sion like this which will lead nowhere and will satisfy nobody and which
cannot possibly be brought to an issue by a vote of this House. You find
D2
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that, in the order paper itself, there is a specific motion to that effect
and there are chances of its being reached. Now that this issue has been
raised, I see from the faces around me that this discussion can essily go
on for three months more. It seems to me that the time has come when
I would appeal to the Chairman to teke whatever power is necessary in
his hands and see that issues are raised which can be brought to a con-
clusion by a vote in this House and not allow the discussion to roam in

this manner. '

Mr. K. Ahmed: Example is better than precept; your own Party is
doing it. (Laughter.) ,

[}

Mr. Chairman (Sir Hari Singh Gour): The Chair unfortunately has
no discretion in the matter. The Chair eonvened a meeting of a few
leading Members for the purpose tha Honourable Member has in view,
but as there was no unanmmity, the matter had to be dropped, It is
too late now to restrict speeches as thdy have gone on for two days on
the general policy and administration of the Railways. .t

_ Bhai Parma Nand: I thank you, Sir, for guarding my right of speech.
I understand Diwan Bahadur Mudaliar’s point was raised by Mr. Ranga
Iver vesterday and T suppose this was taken as a token cut and, there-

fore, I am speaking from that point of view.

Sir, in the beginning of the British administration, there were classes
of Indians, some took to clerkships and others to military service. The
latter served the British army and extended the British Empire in India.
They won the victories for the British people on the field of battle.
Similarly, there were other classes who took to education; they went to
schools and studied language and sarts, engineering and medicine.

Mr. M. Maswood Ahmad: Does my Honourable friend oppose the
present policy of the Railway Board as regards the services?

Bhaj Parma Nand: 1 condemn the Railway Board for their policy.

Mr, Muhammad Yamin Khan: May T ask whether the speech, which
my Honourable friend is delivering, is relevant to the motion which is for
the abolition of thesRailway Board, because they have pursued a certain
policy? How does he make his speech relevant to the present issue?

Bhaj Parma Nand: I want to condemn the Railway Board for their
wrong policy just as other speakers have done.

. Sir, Mr. Hasan himself divided the Railway service in three different
orders: fir:t. transportation; the second, engineerine: and the third,
medicine. Transportation is of two kinds, one in traffic and the other
in power. In traffic transportation, we have got Station Masters, Signallers,
Assistant Station Masters. etc.. while in engineering we have Civil and
Mechanical Encineers, Plate Layers, etc. And in medicine, there are
doctors, Sub-Assistant Sungeons, nurses and other employees. All these
positions rcanire some gkill and training and the auestion ik whether those
who are holding .them can be so easily supplanted as to divide servicea in
a proper proportion. S8ir, T was talking about the competency of the
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people of different classes. One class went into the army, and another
class took to education. If we say that the Hindus should be taken into
the army, the Army Member gets up and says that they are not efficient.
The same argument applies to these Railway and other services, 1
quote from Mr. Hasan himself. On page 95, talking about the Accounts

Department, he says:

““It will be seen that 94-41 per cemnt. posts went to non-Muslims; Madrasis securing
46-85 per cent. of the total posts. There are perhaps greater facilities in Madras
than in any other province for preparing in the subjects that form the syvllabus of
the examination. In any case for Northern India, where most of the Muslims come
from, the syllabus of the examination is apparently unsuitable. The
average matriculate here gets no training in book-keeping and the inclusion of
this subject as well as the insistence on a higher standard of mathematics has, I have
been given to understand, stood in the way of larger recruitment of Muslims in
particular and Northern India men in general.” -

Then, at the end, he says:

* “It is evident, therefore, that unless the rules are suitably amended, there is mot
much chance for the Muslim representation in the Accounts Department to increase.”

The suggestion is that all these subjects should be abolished from the
examination so that the Muslims should be allowed to get an easy pass.

Now, Sir, if the same argument would hold good in the case of the
Hindus, I would suggest that the Muhammadans should increase their
efficiency and competency, and by all means the Railway Board should
welcome them to various kinds of services. But, after all, the Railways
are run on business lines, and, to have this kind of communalism and
reservation of appointments in the Railway services is the least desirable
thing. The main objection that I have to this report is that Mr. Hasan
has classified Railway service into three kinds. One is the higher service,
the other is the intermediate, and the third is the inferior or lower service.
Higher grade service ha does not touch and lower service he also does
not take up. He deals only with the intermediate class, that is, the sub-
ordinabe services and attempts to find out a proportion for the Mubam-
madan community. I suggest, Sir, this is not the right course. This
report is incomplete in this respect, because, as far as means of living is
concerned, the lower service is just as valuable to these people who are
employed in the services as the intermediate or higher service. 1 take,
for instance, the case of the Lahore Workshop where there are about
fifteen thousand working men, and gmong them there are peopie getting
Rs. 800 p. m., men getting Rs. 30 p. m., also Rs. 100 p. m., and if the
proportion is to be permitted by the Railway Board, then I would say that
this proportion should be kept up in Railway Workshops and also in all
kinds of lower scrvices, go that the Hindus should have a share in those
services as much as the Muslim friends want in the subordinate services.

I now turn to the main report’ itself. The fundamental principle
contained in the report is entirely wrong. On reading through the report
it would appear that the recommendations make very modest olaims
for the Muslim community, and apparently they seem very reasonable,
but, if you look a little more deeply into the report, you will find that
this is full of fallacies and impracticabilities. The most important fallacy,
of course, as I have said, lies in the suggestion of reservation of very high
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proportion for the Muslim community, though Mr. Hasan himself says

at page 78 the following:

“Q ulation basis, it would not be unrgasona})le to fix an all round percents
of 25 ',lefoo}:m. for Muslims, but certain practical difficulties are hkely to arise in dﬁ:

connection.’’

He admits so far that an all round hasis of 25 per cent. is most
reasonable for the Muslims, but he visualises certain practical difficulties.
Now, what are these practical difficulties. The practicsl difficulties are
that although Muslims are to be found in every part of the country, they
predominate in certain parts, while they are in a minority in others.
Therefore, it is difficult for the Muslims to expect to have this proportion
where the ~population is less than that of the Hindus. He points out
further that where the State-managed Railways traverse, the population
of Muhammadans is 38 per cent. Therefore, on this ground, the Muham-
madans insist that they should get, if not 38 per cent., at least 35 per
cent. in areas through which the State-managed Railways run. What
I want to point out is that this principle is #mpracticable and should in
no case be adopted, but, if we have, on the insistence of our Muslim
friends, to fix a ratio of appointments for them, then I think it would be
only possible if we fix such a ratio or proportion on a population basis.
This population theory has been discovered by our Muslim leaders them-
selves. It is not a Hindu theory. The Hindus never wanted any kind of
separate rights as distinct from the Muhammadans. Taking this theory
of population basis, they cannot claim more than 25 per cent. in these
appointments.

Then, take another argument advanced by Mr. Hasan that because
the State-managed Railways traverse through certain areas in Bengal and
the United Provinces, where the Muslim population predominates, there-
fore the Muslims should have a larger proportion of posts. I am not able
to understand that argument. Is it contended that the State-managed
Railways carry passengers of these areas only and that they do not carry
passenger3 from other parts of the country? Mr. Hasan divides the country
into two parts: one, which is traversed by State-managed Railways and .
the other, traversed by Company-managed Railways. It is not merely the
areas traversed by the State-managed Railways that contribute largely to
the earnings of these Railways, but those areas traversed by the Company-
managed Railways too contribute their share. Thirdly, Mr. Hasan says
that the Company-managed Railways are not under the control of the
Government. That. azain, is an  absurd proposition. The Company-
managed Railways are as much under the control of the Government as
the State-managed Railways.

Lastly. T want to show, from the very fi res that are given by Mr
Hasan in his hook, that at present the M:}l;limg:a.re not four pber cent.y buf‘ﬁ
20 per cent, in the Railway services ag a whole. Taking all prov,inoes
and both the systems of Railways together, T want to point out one thing
that the Muslims have got 25 per cent. in the Railway services as & whole

;?Jm tl;zlaai :}lbordlnate si.;aﬂ‘, and, therefore, they should have no cause to

Dr‘ H I
sy :)i;uddin Ahmad: What is the Honourable Member’s authority for
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Bhai Parma Nand: Page 48. In the Eastern Bengal Railway, the

Hindu percentage is 76-47: the Muslim percentage is 14°9.
! . §

An Horourable Member: Is it 20 per cent.? e
. i ! e

Bhai{ Parma Nand: I said it was the average: please be patient. One
more thing: when Mr. Hasan talks of Bengal Railways, he says that is
a very low figure in a province where the population of Muslims is 55 per
cent. I want him to find out the proportion of the literate population of
Muslims in that province. Let us find out how many Bengali Muslims
are fit for this service in the subordinate staff. If they are not fit, how
can you expect them to be 50 or 30 per cent.? I think even 14 per cent.
is creditable to the Muslimg of East Bengal. (Interruption.) Let me
finish and then you can talk afterwards: vou will have time to contradict
me. Mr. Hasan is satisfied with the position of the Muslims in the
Punjab”: there they took to education and have advanced and they have
got their share. Similarly time will come when the East Bengal
Muhammadans also will be going to schools, get education, and then
seek their share, and their share will come to them. But to attempt to
supplant the existing men is neither reasonable nor right. Coming to
my point, I have to add that there are others which form 9'44 per cent. My
point is this: the Muslims can claim to have the ratic of one-fourth of
the Hindus alone and not one fourth of the whole, because, ten per cent.
goes to Europeans, Anglo-Indians and others. Let them fight for their
share with the Anglo-Indians and Europeans. The Muslims form one-
fourth of the Hindu population and, thercfore, according to this per-
centage, their share, instead of 1409 comes to 15-5 of the Hindu share in
the Eastern Bengal Railway. Then, I come to the North Western Rail-
way. o )

Dr. Ziauddin Ahmad: On a point of order, Sir: I strongly protest
against wrong figures being quoted in the Assembly. The Honourable
gentleman quoted from page 48 figures which are not there.

Mr. Okairman (Sir Hari Singh Gour): That is not a point of order.

Bhai Parma Nand: They are given in the book. The total per-
centage of Hindus is 57°37 and the Muslims is 24.98, while the others are
about 15 or 16 per eent. Therefore, taking a third share, it comes to 80 per
cent, in the N. W. R. In the G. I. P. R., the Hindus are 64°'12, while
the Muslims are 10 and the others 25 per cent. Excluding this 25 per
cent. of Iluropeans, Anglo-Indians and others, the Muslims have got 13-3
per cent, of the Hindu share. Tn the E. I. R.. the Hindus have got
6736 per cent, while the Muslims have got 17.47 per cent, and others
15-23 per cent. Fxcluding this 1528 per cent, the Muslims have got
206 per cent. of the share of the Hindus. Thus, taking the average
of all these four Railways, the Muslim share comes to 20 per cent, in the
subordinate grades. That is the point T wanted to make. But you must
read all this with the other conditions, that the Hindus have heen in
this service from long before, that they have got education, that they have
been serving the Railways in all these departments as FEngineers, as
Doctors, as Survevors, as Drivers @ind in other capacities—taking all these
points, I think, the Muslims can be increased by five per cent, if it 18
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shown that, on both the systems, their proportion is less than 25 per -
cent. I have no objection to that being done throughout the country on
one condition that it shonld he introduced gradually.

I have already said that the Company-managed and State-managed
Railways, taken together, have even now 25 per cent, but only on the
State-managed Railways it is 20 per cent: let them have an additional
share of five per cent, if the Railway Board wants to give them; but this
is not the time for turning out all the Hindus and depriving them of
their bread. They have been devoting their lives and cnergies for
generations to the building up of the Railway system and now, just because
the Muslims want a little bit more. because , in the Assembly here they
can make a clamour over their imaginary grievances, therefore we should
at once have the whole demands conceded and increase the Muslim
employees at one bound is most unfair,

In several offices, from time to time permanent Hindu employees
have been driven out, while temporary junior Muslim clerks have been
retained in service. With such things gomng on, I do not think that the
Muslims have any grievance agninst the Railway Board. If any one bas
any grievance, we Hindus have got it, and it is not only in connection
with the fixing of this ratio. Our grievance mainly is that you have got
this communal ratio in the Railway services where you should have it
least of all since it is purely a commercial and business concern. Those,
who are more fit for commerce and business, should have a greater share
and should be given a much greater share, and their past services in the
department should be recognised. Of course when new recruitment is
made, Muslims have got their rights if they so wish. I do not see much
reason in it, but still, if they insist upon it, they can have their position
increased. Therefore, on these grounds, I condemn this Railway Board
for adopting this policy and for spending about Rs. 25,000 on the pay of
this gentleinan, Mr. Hasan, who has written this report simply for
perpetuating communalism and showing a spirit that is purely anti-Hindu.

Mr. B. Das: Sir, if I intervene in this motion, it is because 1 feel this
is the most appropriate motion where I can discuss and bring to the
attention of the new Indian Railway Member the maladministration of
the Railway Board. I congratulate my friend, Mr. Neogy, on his very
mild speech with which he covered the ground and took my Honourable
friend, Sir Joseph Bhore, from point to point. I kmow, my friend, Sir
Joseph Bhore, is an old Member of the House, but he might not have
taken note of the fight that went on on the floor of the House for the lasé
eight years and of the charges that were levelled against his predecessors.
After having become the Railway Member und having taken leave to
visit foreign countrics and being occdpied fully with the Ottawa Agree-
ments and also the dancing attendance of the millionaire beggars of
Bombay who come with their begging bowls, it might turn the head of
any mun;.and I believe my friend, Sir Joseph Bhore, has lost  hig head
ag the Railway Member to his other half—the Commerce Member—and
he has forgotten to discharge his duty as the Railway Momber. T shall
have ample occasion later on to remind my friend, Sir Joseph  Bhore, of
his duties as Commerce Member, how he should not be frightr'nna bv vthe
t-hrents‘ of the Bombay beggars who approach him with top hats and in
Bong Strect suits for concesgions to the mill industry. That occasion will
come again and again.
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Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Where is Mr. Mody?

Mr B. Das: Mr. Mody is gone with his begging bowl to some other
place and ke will appear here when he has to beg before this House.

Now, Sir, before my friend, Sir Joseph Bhore, drafted his speech to
be delivered here, T do not think he had appreciated all tke criticisms
that were made against the Railway Board for the last two years. I have
gone through his speech and I could not find one word to show that he
had appreciated the criticism which the Opposition levelled against the
maladministration of the Railway Board. It was in 1929 that I raised
the cry of retrenchment in the Railway Board. I was left in the cold
then, but the time soon camo when the Railwayv Board was compelled to
submit to a searching inquiry bv a Retrenchruent Cowmmittee. We know

" “what the Retrenctment Advisorv Committee did. We know how Mr.

Shanmukham Chetty and Dr. Zisuddin Ahmad worked, but they could
not discharge their duties to their satisfaction, they felt themselves
incompetent (Hear, hear) to apply the axe of retrenchment to the Rail-
ways, and the ail inighty Government of India had to Lunt for an expert
in Canada. My friend, Sir Guthrie Russell, in the other House said :

“ Look at the splendid management of the Canadian Pacific Railway. ”

I wish my friend, Mr. Rau, a great financial expert as he is, will tell
us how, under the mismanagement of that gentleman who was to have
<come out as an expert . . . .

Mr. P. B. Rau: My Honourable friend is confusing the Capadian
Pacific Railways with the Canadian National Railways.

Bir Cowasji Jehangir: That is nothing very much.

Mr. B. Das: But is it not a fact that that gentleman was geing to be
the Chairman of your expert Committee?

Mr. P. R. Rau: The gentleman whom my Honourable friend is refer-
ring to was connected with the Canadian National Railways which are
altogether different from the Canadian Pacific Railway.

Mr, B. Das: Why did not the Financial Commissioner come out with
a contraciction, why did he not deny that statement, because statements
appeared in the public press. (Mr. P. R. Rau shook his head.) I cannot
accept such denials,

Mr. P. R. Rau: I believe, Sir, that statement was denied on the floor
-of this House. :

Mr. B. Das: Do I take it then that tt.e Government of India never
negotiated with that gentleman to be one of the members of that expert
‘Commijttee ?

Mr. P. R. Rau: An answer was, I think, given on the floor of the
House last September that there was no foundation for the statement
that Sir Henrv Thornton was coming here as Chairman of the Retrench-

ment Committee or of any other Committee.
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Mr. B. Das: Yes, because when the Ottawa Delegation visited Canads,
they found out the truth sbout that gentleman. Of course, on account
of the Ottawa Pact the capitalists will get more from that protection . . .

Mr. N. M, Joshi: Are you not a capitalist?

e

] :
Mr. B. Das: No. I am an employer, and not a capitalist.
8ir Cowasji Jehangir: Are‘you an employee? Are you a capitalist?
Mr. B. Das: I am an employer, but not a capitalist.

- An Honourable Member: He is on the way of becoming a capitalist.
- \
Mr. B. Das: My Honourable friend, Sir Joserh Bhore, who happens to
be the Commerce Member, ought to know the first essentials, of commer-
cial principles. No commercial undertaking can go on indefinitely at the
expense of the tax-payer as tLe Railways are doing. But why does my
friend keep quiet? He knows it, because he is a party to those secret
despatches that are passing between the Government of India and the
Secretary of State, and to which my friend, Mr. Neogy, alluded only this
morning. My friend, Mr. Neogy, a? raised a debate last year on tie
passing of the control of the Railway Board from this House to a statutory
body. My friend knows it. He wants to hoodwink this side of the
House, and after a year,—no, not after a year, but thirty days hence or
after the 20th of next month whken the so-called white "paper will be
issued—the public will find a complete scheme turning the Railway-
Board into a statutory railway suthority where the Railway experts, the
Chief Commissioner and otkers will find.a place. I do not know if my
friend, Mr. P. R. Rau, will still find a place in that hierarcLy or whether
it will be a place for Europeans and others particularly for the followers
of my friend, Colonel Gidney, who spoke with such gloating language
today after gaining every reservation for his community in the Round
Table, and, through the Statutory Board, in the Railways. I wish my
friend, Sir Joseph Bhore, had tuken us a little nearer to his heart. He
l.as not done so. He is pre-occupicd. I do not know whether he will
- deliver another Budyet speech as Rallway Memher, and if he delivers
another speech, perhaps he will say: '‘Oh, gentlemen, thLis has been
ordained.”” Here I ask my friends, the Round Tablers, what did they do?
1 want cvery one of them to rice after I sit down. What fight did they

put up in the Round Table Conference to see that the Railway Board was
not made into a statutory body . . . .

Sir Cowasji Jehangir: We have fought for vour Orissa.

Mr. B. Das: My friend, Sir Cowasji Jehangir, says that they fought
for Orissa, and T am very grateful to him. He was a Member of the
Federal Finance Committee, and I express again my gratitude to him for
the help he gave to get my Orissa separated. T am grateful to all whko
have helped me, but I want to know what fight did they all put up
against the attempt to make th.e Railway Board into a statutory body by
removing the control of this House, because the European hierarchy will
go on permpetuating the mismanagement.t I have not yet heard even one
friend of mine raising tLis particular question. My friend, the Finsnoe
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Member, is not herc. Railways are mot contributing anything to the
general finances for the last three years. I want to know from the
Financial Commissioner or the Railway Member whetker this sum has
been funded as a debt to the Railway, because, if you do not do it, next
year or after 20 days, my friend, Sir Joseph DBhore, will rise and say
‘‘Gentlemen, Railways have been ordained to be under a statutory
body”. So the 18 crores that tLe Railways have to contribute by the
ukase issued by Samuel Hoare and by the British Government have to
be written off.  The conspiracy has been going on behind us, but I do
hope, as my friend, Mr. Neogy, reminded us, when the White Paper wilk
be published, my friend will give us & special day and bring out a
definite motion before this House to consider the subject whether the
future administration of the Railways will be by the Statutory Board.

I have so far discussed the future, but I will now discuss the present
maladministration. I do not think that an expert Committee is necessary.
I do not think that Pope is necessary to give his pontifical ukase as to
how Sir Joseph Bhore or Mr. Rau should conduct the Railway Adminis-
tration in this country. Why does not my friend, Sir Guthrie Russell,
take a leaf from the book of my friends, the European Group, wko have
reduced the salaries of their staff by half in Calcutta and Bombay? Why
should the Railway Member and tlLe Financial Commissioner be afraid of
- the bogey—*‘security of services''? In order to give security to & few in
gervices, the tax-payer is mulcted. Why don't you tell the Agents of
Railways: ‘‘If you don’t make the Railway Budget balance, you must
go.”’? The Honourable the Railway Member might say that he is bound
hand and foot by certain regulations and rules to which he was no party,
but which were framed by the Secretary of State. No Member of tke
Government of India can be sacked. He has only to assert himself. It
has been suggested ‘‘why not combine the Lead offices of two Btate
Railway Companies’’. 1 made a similar suggestion during the time of
Sir Charles Innes, and what did he say? He said: '“We are aiming at
decentralisation. How can we centralise?’’. The real meaning is tkat
they were providing more jobs for the unemployed Europeans who had
come out after the War. They were also trving to provide emplovment
for the railway manufacturing firms in England that were then idle. How
could Sir Charles Innes go in for retrenchmenf? He had as his advisepr
8ir Clement Hindlev. I recollect the expression which my friend, Mr.
Neogy. once used ‘‘His Haugkty Highness Mr. Hindley’’. He was not
then Sir Clement. I met him at the High Commissioner’s reception in
London. I understand he is controlling a race course in England. He
was a railway expert once in India and now he controls the gambling in
race courses in England. Under the guidancc of thesc so-called experts,
Government have squandered 200 crores  over capital expenditure and
Government, after 1924, increased their working expenditure by nearly
20 crores. Today thev have brought it up to 65 crores. That would not
satisfy anybody. If it was Company-managed concerns, the slareholders
would not permit it. Even the Company-managed Railways have become
extravagant through vour system of guaranteed dividend that exists. They
know the system of guaranteed dividend is suck that Government must
foot the bill. It is not the Government of India who pav, but it is the
tax-payer. I think if the Government of India mean to be honest, then

ey must apply the axe vigorously. They may not have so many Anglo-
Indian guards or so many Anglo:Indians in the refreskment cars. They
may not have so many beautiful red-banded officials walking in every
station. They have got to make both ends meet. They are mulcting
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the people for their extravagance in order to keep a few people in thteir
posts. I again repeat my appeal to Sir Henry Gidney and Mr. Joshi to
tell their followers that the time has come when they must accept a lower
scale of salaries. The present standard of life in the country has gone
down very low. WLy should people, under the name of trade unionism,
demand g higher rate of salary than is warranted by the condition of the
industry? For the next two or three years, there should be no idea of
development of new lines. All ideas must be centred on retrenchment
and no benefit has come to India or to the tax-payers as a result of the
schemes that were inaugurated after 1924. It has resulted in duplication
of establishment. Let us go back to the old condition and combine the
offices. Your so-called efficiency is a myth. The so-called speed experts
want more locomotives from England. Whether it is tke Tata Steel Co.
-or the Palmer group,—I do not care wko receives the orders.

They wanted to increase the speed of the mail train. TLe 75 pound
or the 90 pound rails would not do. They wanted the 120 or 150 pound
rails, The speed expert went on designing new locomotives, but what
Lappened? The scheme of prolific passenger traffic and goods traffic,
which started the idea, collapsed and crashed. I take it that my friend,
Bir Joseph Bhore, has read tke report of the Public Accounts Committee.
I do hope he has also read the report on Appropriation prepared by the
Director of Railway Audit and the Chief Accounts Officers. There he will
‘find"a reference to the mad scheme of electrification in the G. I. P.~
Railway. What happened there? The so-called exrerts—I wish I could
hang them all—what did they .do? They have ruined everybody. The

Consulting Engineers in England are drawing fat fees and they are not
worth the money which is paid to them.

When this electrification scheme was formulated, they advised that
arx there would be a big saving on the Great Indian Peninsula
"™ Railway. Not only that, but that a large number of locomo-
tives would be released for use in other Railways. Did my Honourable
friend, Sir Joseph Bhore, find that these locoiuotives, that were designed
by the locomotive experts in ‘the Railway Board and that were then manu-
factured, could not move about, but were lving in the sheds of the
Great Indian Peninsula Railway? S8ir, my friend is burdened with & very
onerous task. I do hope that when next time we meet in Public Accounts
Committee he will find it convenient to attend the meetings when Rail-
ways would be taken up. Of course, I recognise that his position is that
-of a Cabinet Member, but I do hope he would look into the discussions
on Railways at leastfor the three previous vears on the floor of
this House, and the discussions in the Public Accounts Committee and
see how the maladministration of the officials has all along been exposed
and how, whenever we inquired as to what happened to that clectrification
scheme, the reply given wag: ‘“Oh, he has gone on leave”, and ‘‘He has
retired’’, and so on, as if with all their power this mighty Government have
no power to stop even one rupee out of the huge pension and the huge
Provident Fund balances that these so-called prophets and experts earned
through working for India’s interests? Tf anv of them are alive or are
living in India, can they place their hands on their hearts and say that
they did all this only in the interest of Iria? Sir, they would not 'appem'
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to have done all this in the interest of Indin; they merely wanted to

experiment and they wanted to place large orders in England when the
English industrial concerns were starving. (Hear, hear.)

Bir, as my friend is the first Indian Railway Member with a certain
knowledge of the industrial development of the country, I ask him to
look at another aspect of the question. The Railway Administration has
in India never encouraged Indian industries to develop. It is high time:
that with the experience which mv Honourable friend, Sir Joseph Bhore,
possesses, he will direct the energies of the Rallway Board and the Rail-
way Administrations properly so that they shall buy their requirements
from India and encourage Indian industries to manufacture Railway appli-
ances, If this is not done, Sir, what is the use of gloating over the
claim, “We have 38,000 miles of Railway’’, and what is the use of
hearing by wireless from 6,000 miles away, ‘‘mioney is cheap; borrow,
borrow ; develop the Railways; send orders across the seas!'’?

Mr. K, O. Neogy: That is the Ottawa spirit.
' Mr, B, Das: Then the next point I want to draw the attention of my

Honourable friend to is this. It is high time that the Lee concessions
were abolished.

Mr. 8. 0. Mitra: He cannot do that.

Mr. B. Das: Sir, if the Lee concessions wcre introduced when prices
were high in 1922.23, why, I ask, should .10t the Government be able,
in the vear 1933, when prices are verv low, to withdraw these conces-
sions? Sir, it is time that the Government of India and the Railway
Board should fight for the withdrawal of these concessions. Sir, when
my Honourable friend was in charge of nnother Department, I drew his
wttention to the fact that a gentleman who never crossed the seas got
the Lee concessions by establishing that his great-great-crand-father hac
European blood,—but which he never had. (T.aughter.) Then, as my
friend, Mr. Neogyv, savs, one brother got the l.ee concessions while the
other did not,—probablv because the latter was dark and could not estab-
lish his relationship with his brother.

Sir, T feel a little bit gratified that after all our labours on the Public
Accounts Committees and all the fight put up by Mr. Joshi, Mr. Neogy,
and Mr. S. C. Mitra, on the question of the reduction of the stores
balances, which at one time stood between 18 to 22 crores, these have
been reduced by six to seven crores. This means that for seven years the-
representatives of the Railwavs hove been telling us lies before the
Public Accounts Committees. They were all along urged to reduce these
balances, but they said they could not reduce them. How then could
thev be réduced from 22 crores to 184 crores? That shows that
there is much to be done indide the Railways if the Head becomes ami
Tndian. With the advent of thé Inthan Fimiacial .Commissioner and of
the Indian Railwav Mémber, the Railways have seen their way to
feduce their stores balance to 133 crores. Oh, what o fight we had to
put up all these seven vears before the Public Accounts Committee in
order to roint out the absurdity of their position! 8ir Charles Innes:
went on borrowirig  mohey and Mr. ‘George Sun-and Sir - Alan Parsons,
helped by Sir Clément’ Hindley {mdg Sir‘A.ustj.n .Hadow, went on adding to:
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the stores balances! Sir, I do not want to find fault with those who have
left us. But they have bequeathed to us schcmes that will never earn
more than } per cent.! Sir, 1 would earnestly ask my friend, Sir Joseph
Bhore, to study these points and find out iow his predecessors have gone
on mismanaging, and how the snake-like maneuvres of the Chief Com-
missioner and the technical experts of the luilway Board have saddled
my Honourable friend with an imheritance which he will have to justify
from year to ycar on the floor of this House,—until and unless the Secre-
tary of State relieves him by putting the Railways under a Statutory
Board.

Mr, K. Ahmed: So you give him a chance now for the present?

Mr. B. Das: There is another point. 1 do hope some of my friends, the
Round Tablers, wil speak on the point 1 wn ruising just now. Bir,
it was four years ago in the Public Accounts Committee that we raised
the issue that the Military Department received large concessions from
the Railvays, and we asked why should the Railway Administration lose
so much money? My friend, Mr. P. R. Rau, the great financier that he
18, when I told him that the sum that the military administration
received would come to about a crore of rupees, said, of course it was too big
& sum, but in the scheme placed before the Retrenchment Committee it
was brought out that the Military Department reccived Re. 95 lakhs in
concessions! Of course, 1 am aware of the fact that Sir George Schuster
—who is not here now—said that ''if you raise this subject, it will raise

- the military expenditure by a corresponding amount”’. Now, I do no#
care if I pay another two crores for the military side. It is being taken
forcibly from me, but, I want to know how many crores I really pay for
the military expenditure. Therefore, I subscribe to the principle that the.
strategic lines of the Railways should be charged to the Military Depart-
ment. Well, we raised it very often, but somehow they managed to
evade us. Mr. Neogy himself raised it before the Public Accounts Com-
mittee, namely, that the money that is spent on the strategic Railway
lines is a purely military charge. So also this little concession of nearly
one crore of rupees which the Military Department get for the transporb
of mules, Captains and Commanders. (Laughter.)

I would ask again my friend to look into the agreements with the
Company-managed Railways and to tighten the control a little over the
Company-managed Railways. Sir, I am proud that in the Public Accounts
Committee we have done so much and we huve asked for the tightening
of the control over that most mismanaged Riilway, the Bengal Nagpur
Railway. But, Sir, T raised a debate already three years ago on the
floor of this House that the Bengal Nagpur Railway ought to have been
a State-managed Rdilway long ago. One does not know who was that
duffer in the Railway Board in 1912 who destroyed all the papers and
documents, and the onlv ‘document that is avnilable foday is that the
Secretary of State in 1912 was pleased to extend the management of the
Bengal Nagpur Railway till 1950. And what happened was that the
penal clause that was in the previous agresment was taken away. 8o
today these Directors of the Bengal Nagpur Railway have got a carte
blanché to spend money in any, way they like and to do anything they
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like, and the Government of India have no control over the Bengal Nagpur
Railway. I do not want my friend, Mr, Rau, to whisper to the Honourable
the Railway Member that ‘‘contact has been made and control has been
exercised’’. But if it ha8 been exercised, we on this side take 90 per
cent, of the credit for that and my friend, the Financial Commissioner,
and his predecessor take 10 per cent. credit.

Bo, Sir, my Honourable friend should pay less attention to his work as
Commerce Member and pay six months’ attention at least -to the com- -
plete control of the Railway Administration. 1 would advise him to tour :
over every Railway and take with him his Financial Commissioner who ,
knows the views of this side of the House too well, and let them decide
how they can make the Railways pav. I will nct subscribe, and no Mem-
ber on this side will subscribe, to the Railways being controlled by a
Statutory Board. So, if my Honourable friend would have the privilege
of bringing forward a Budget next vear, he must bring forward a balanced
Budget; otherwise most of us, who laughed at Mr. Ghuznavi's motion for
the totdl abolition of the Railway Board, will nave to do the same thing,
next vear. When the whole Government are irresponsible, we do not
care; they can get the Viceroy to certify the grant. Probably next year
will be the last year of the life of many of us in thjs House. But if the
halanced Budget does not come, I warn the (Honourable the Railway
Member that every Demand will be thrown onl and he may go to the
Viceroy and get them certified.

8ir, I must close, but I will give this warning to the Railway Member.
You might turn the Railway Board into a Stututory Board,—I hope some
member of the Round Table will reply that that apprehension of mine is
groundless,—but there is the transfer of power coming to the people’s
representatives. Let it be 50 per cent. as some say; but when those, who
are now behind the prison walls or outside, come in here, they will not-
tolerate the idea that the administration of the Railways in India, for which
India has borrowed and invested 800 crores and for which 250 crores of
capital have been written off and paid for from the revenues of India, should
pass on to half a dozen foreign engineers who have received security of
their jobs through the constitution to do any mismanagement they like and
ask the Government of India and the Legislature to pay for their sins.:
When they come into power, thev will never tolerate that. I hope my
Honourable friend will bear that in mind and tell those beyond the seas
that India will not tolerate a Statutory Railway Board.

Khan Bahadur Haji Wajihuddin (Cities of the United Provinces:
Muhammadan ‘Urban): Sir, T wish to say a few words to draw attention
to the studied indifference of the Railway Administrations towards the
comforts of the poor third class passengers. It is always said, Sir, that
they are doing their best to promote the comforts and convenience of third
clags passengers, but the question is whether these words have ever
heen translated into practice. The Honourable Member in charge of the
Department is, no doubt, a very old friend of mine. His tact, ability,
skill and resourcefulness gre undoubted, and, along with these gqualifi-
cations, he possesses a large heart and a sympathetxc outlook. I, there-
fore, venture to say a few words for his consideration.

‘8ir, let me say: frankly that the poor third class passenger undergoes
even todny the same discomforts and inconveniences that he used to suffer
some ten or fifteen years ago. The insulting behaviour of subordinate
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officials towards the third class passengers is as rampant today,—I
should say more frequent,—as it was twenty years ago. Bir, let me tell
you that most of the members of the supervising staff take very little
interest in the true sense in carrying out their duties of supervision, but
most of the Railway officials drawing high salaries depend merely upon
their subordinates, and my impression of their behaviour is that these
subordinates generally consider themselves to be superior to their officars
and some of them treat third class passengers, who patronise the Railways
and contribute the bulk of the Railway revenue, like sheep and goats. Sir,
the fact is that the mere appointment of certain persons on various duties
cannot be taken as a guarantee to render comforts to the poor Indian
passenger, but proper supervision over the subordinate staff and others

concerned is absolutely essential.

What a poor ‘passenger needs most, when traveling by rsil, is good
food, cold water and sufficient accommodation. May I know, Sir, what
has been done in practice to improve these conditions? Some Indian
refreshment rooms have no doubt been opened, but they are meant for
well-to-do people. Their charges are so high that s third class passenger
of limited means can mever venture to pay a visit to them. He buys his
food from the platform hawker who has got a manopoly to sell there, but
the system of favouritism in issuing licences to these hawkers and lack
of supervision have deprived the poor passenger of the opportunity of
buying fresh and wholesome food. I have reason to believe, Sir, that there
is 8o much letting and sub-letting and so much of profiteering that the
hawker can never be expected to use good stuff in the preparation of
Indian food. Sir, let me say plainly that it is not sufficient to inspect
the look of the food-stuffs, but to arrange to examine the quality of the
articles sold to these poor third class passengers, the majority of whom
are ignorant and illiterate. Inspectors and other members of the staff
usually confine their attention to the look of the food-stuff, the neatness
and the cleanliness of thq stulls, and these are apparently found in good
order, because the stall'keepers know beforchand us to when the sahib is
to come for inspection and they, thcrefore, keep everything in good
appearance.

As regards cold drinking water, I may say that the present arrange-
ments in small stations is wholly unsatisfactory. It often happeng that
the bhirlis do not attend the train regularly or the earthenware kept there
for cold water remains empty. My information is that the station staff
generally engage these bhistis for their private services and s0 no one
takes any action on this serious irregularity on the part of bhistis resulting
in great inconvenience to the passengers, especially during the hot weather,

8ir, it is no secret that, for lack of proper supervision by the Railway
Administration; people are now patronising, in & very large number, private
motor transport and consequently the Railway Administration as a whole
are¢ driving their golden customers away from themselves, as rather than
stffer the herdship of the railway travelling, the public prefer to use
motor buses and lorries. If my official friends do not believe what T have
said, I may challenge them to come forward and travel along with me
without notice as a third class passenger on any line of the Railway they
may choose as well -as by a motor lorrv in the same locality to ree with
their own eves and -make voluntary and friendly investigations with feltow
passengers of both the systems‘and, T arh sure, they will be fully satisfied,
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and then they will be able to find a way to solve the problem. 8ir, the
remedy is not far distant to seek, provided that the Railway officials may
gee their way to pay more attcntion on supervision of their staff, hawkers,
bhistis and others and aiso consider the advisability of appointing such
persons to the Local Advisorv Committees of various Railways who have
in the past shown real and keen interest in the welfare and comforts of
poor passengers who will, 1 am sure, be proved more useful to both the
Railway Adminigtration and the public in general. With these remarks,
Sir, 1 conclude my speech.

Several Honourable Members: The question may now be put.

Mr. Chairman (Sir Hari Bingh Gour): T accept the closure. The
question is that the question be now put.

The Assembly divided :

AYES—52.
Abdur Rahim, Sir. Mudaliar, Diwan Bahadur A. Rams-.
Ahmed, Mr, K. swami,
Amir Hussain, Khan Bahadur Saiyid. Murtuza Saheb Bahadur, Maulvi
Anklesaria, Mr. N. N. Sayyid.
Azhar Ali, Mr. Muhammad. Neogy, Mr. K. C.
Bagla, Lala Rameshwar Prasad. Nihal Singh, Sardar.
Dalal, Dr. R. D. O’Sullivan, Mr. D. N,
DeBouza, Dr, F. X. Rafiuddin  Ahmad, XKhan Bahadnr
Fox, Mr. H. B, Maulvi.
Ghuznavi, Mr. A. H. Raghubir Singh, Kunwar.
Gidney, Lisut.-Colonel Sir Henry. Rajah., Rao Bahadur M. C.
Hudson, Sir Leslie. Rastomi, Mr. Badri Lal.
Ishwarsingji, Nawab Naharsingji. Roy, Kumar G. R.
Ismail Ali Khan, Kunwar Hajoe. Sadiq Hasan. Shaikh,
Jadhav, Mr. B. V. Sant Singh, Sardar.
James, Mr. F. E, Sarda, Diwan Bahadur Harbilas.
Jehangir, 8ir Cowasji. Scott, Mr. J. Ramsay.
Lahiri Chaudhury, Mr. D, K. Ren, Mr. S. C.
Lal Chand, Hony. Captain Rao Sher Muhammad Khan  Gakhar,
Bahadur Chaudhri, Captain.
Mackenzie, Mr. R, T. T1 Singh, Mr. Pradyumna Prashad.
Maswood Ahmad, Mr. M. Sitaramaraju, Mr. B
Millar, Mr. E. 8. Smith, Mr, R,
Miasra, Mr. B, N. Sohan Singh, 8irdar.
Mitra, Mr. 8. C. Suhrawardy, Sir Abdulla-al-Mémiin.
Moore, Mr. Arthur. Uppi Saheb Bahadur, Mr.
Morgan, Mr. G. Véajihuddin, Khan Bahadur Haji.
Muazzam Sahib  Bahadur, Mr. Yamin Khan, Mr. Muhammad
Muhammad. Ziauddin Ahmad, Dr.
NOES—38.
Dutt, Mr. Amar Nath. Parma Nand, Bhai.
Jog, Mr. 8. G. Ranga Iyer, Mr. C. 8.
Joshi, Mr. N. M, Sen, Pandit Satyendra Nath.
Lalchand Navalrai, Mr. Thampan, Mr. % P.
The motion was adopted. .

The Homourable Sir Joseph Bhore: Sir, we have had the spectacle.
dl}l‘ing the last two days, of my Honourable and gallant friend, Sir Henry
Gidney, joining hands with Mr. Ghuznavi on the one side and with tho
stalwarts of the Opposition on the other—a spectacle which, I think, may
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deemed anticipatory of the millenium when we are :
l?w{'aill %Z down witll)x t-hlZ lamb and & little child shall lead them. Who i
the lion and who is the lamb and who the little child, I will not venture to
say. But, in asking Honourable Members, if they would be good enough
to indicate what subjects they wished to raise on the motions for cuts,
I had intended to ask them to specify with some definiteness tpe matters
that they wished to raire. When, therefore, I received motico of this
motion with the words ‘‘policy and administration’’ shown against it,
my Honourable friends left me guessing as to what they really meant,
because obviously practically every conceivable eriticism &nd complaint
could be brought within the ambit of this elastic term. Then I did
venture along another line of approach. I tried to see wh.at ehange. of
policy or what new method of administration T could possibly put into
effect with the magnificent sum which my Honourable friends wanted
to leave me, namely, one rupee. Naturally there was no enlightenment
to be gamed along that line. But, I think, Honourable Members will
agree with me that it is a little hard on me to expect me to deal with this
enormous field which has been opened in the last two days at short notice
and T think that it is a little harder on the House to deprive the House
of information which I might otherwise have been able to give it and
which might have helped the House to come to a juster and fairer
conclusion. (Hear, hear.) As it is, Honourable Members have raised
many questions—in fact this has been a replica of the first day's general
discussion, and each question raised has been itself one of considerable
magnitude. I, therefore, find myself in considerable difficulty. I am
afraid I can do no more than refer to a few only of the very many subjecta
that have been touched upon in the course of the last two days.

First, let me refer to my Honourable friend, Mr. Ghuznavi, who led
the attack upon us. T venture to submit that so far as Mr. Ghuznavi's
speech was intended to be an indictment of the present administration,
it has singularly failed. I, in fact, rely on Mr. Ghuznavi and his own
testimonv to show that the motion, which is now before the House,
should be rejected. What was it in effect that he said? I do not raise
any question about the correctness of his figures; but, assuming all his
statements to be correct, what he really said in effect was this: that
the present administration has been responsive to suggestions and criticisms
made by him the year before and that they have, as a consequence, been
able to aave no less than 20 lakhs during the current vear. Are we to be
abalished for doing this? Then, take the other point that my Honourable
friend raised, the carriage of the conl required for the Madras and Southern
Mahratta and the South Indian Railwayg for their own purposes by sea.
He pointed out that carriage by this route would mesn s considerable
loss of revenue to certain Railway systems. As my Honourable friend,
Mr. Rau, has explained fully, it was a year or two ago that we ourselves,
on our own Initiative, took up this question and we hope to see a change
in the exiating practice; we hope that that change will be brought into

effect during the coming year. Now, I want to make i i

these Company Railways are at full liberty, if t‘l:l;y :oqltl’ll::o:elea:othg?t
coal brought to their doors by the cheapest route, whether it is b ses
or by land; but we have endeavoured to induce, and we have now suco&yaoded
in inducing, the South Indian Railway to acoept an arrangement by which
the bulk of their coal will be carried éver the land route and we z'a even
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prepared to shoulder some loss, if necessary, in order to secure this
result. (Cheers.) Are we to be abolished for taking the initiative and
doing what my Honourable friend, Mr. Ghuznavi, really wished us to
do? But the whole question of the coal contracts for the Railways has,
1 think, aroused a great deal of interest, and it is a matter of such im-
portance that I think the House will bear with me if I say a few words
in regard to it.

I would like to give to the House some idea of the procedure adopted
snd the principles which we have followed in allocating contracts for the
Railways; and 1 would also like to refer incidentally in passing to the whole
question of Railway-owned collieries. l'aking the latter question firs,
I would point out that my Honourable friend, Mr. Sea, has advanced
reasons which, I submit, and, I bope, the House will agree, are conclusive
in showing that the policy adopted by the Railway Administration is the
correct one. 1 have only s few words to add to that defence of our policy.
1 think it is common knowledge that the Railways were forced into- owner-
ship of their collieries by the action of private colliery-owners. The
prices quoted to them for coal were, 1 should describe as exorbitant and,
in self-defence, in order to break the ring which was putting up the prices
against the Railways, they were forced to buy their own collieries. By
doing so, they were avle to reduce thc price of coal from somewhere in
the neighbourhood of 12 rupees a ton to the price at which it is now,
namely, Letween three to four rupees a ton. I do not say that that is
entirely due to that fact, but the fact that we have owned our own
collieries has had a resl effect in bringing down the price of coal to the
Railways; and I do feel. this, that what has bappened in the past may
again happen in the futurc, and that the position of these collieries is the
greatest safeguard ugainsit any possible combination of sellers. Now,
the fact, that we own these collieries and can, as a matter of fact, supply
practically the whole of our requirements so far ag coal is concerned, has
not prevented us from doing all that we can to help the industry. We
have passed a self-denying ordinance practically, and we are getting in
the current year no less than 66'6 per cent. of our requirements from
private colliery-owners. We are buying that amount from the open
market; we are only raising one-third of our requirements from our own
collieries. Well, Sir, obviously the restriction of our raisings must put
up the price of our own coal. Obviously, our overheads have to be spread
over a smuller output, but we regard the slight increase in the price of
t(‘)i;ll‘ fown raisings as a most valuable insurance against excessive rates in

e future.

Then, let me turn to the question of the eallocation of contracts.
Thig has been the first year in which I have had anything to do with this
rather important transaction, and I would like, Sir, to make my position
and that of the Railway Board perfectly clear in this matter, because
I hope thus, if I state the position as fully and frankly as I can, it will
put an end once and for all to suggestions that we are being misled by
some one or are subject to outside influences. The first recommenda-
tions for the allocation were made by the Chief Mining Engineer. These
were then most carefully scrutinised by the Chief Commissioner and the
Financial Commissioner. That scrutiny lasted for two days; and these
officerg went into every single tender and every single allocation. Having
done that, their proposals were then puv before me, and I can assure the
House that I went into every sintle allocation before I finally passed
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orders. (Applause.) 1 can assure the House that we have done all we
could to see thut a fair sllocation of orders has resulted. We may have
madc mistakes. 1 do not claim infallibility, but 1 do claim this that I
have satished myscif that there are good and sufficient reasons for every
allocation that has been made. (Applause.) 1 would bring another point
to the notice of this House. As a result of their scrutiny by the Chief
Jommissioner and the IFinuncial Cornmissioner, the originul proposals were
greatly modified, and, as the result of my subsequent examination, there
was a still further change in the proposals. (Applause from different
parts of the House.) Now, Sir, the House will realise that we must, on
certain matters, follow the advice of our cxperts. For instance, if our
expert says that one seam is inferior to another seam, or if he says that
us a result of tests the ash content of onc sample is greater than the ash
content of another sample, we must accept that. If we did not do that,
the whole acininistration of a technical department would be reduced to
chaos. '

"Then. Sn, before I leave this point, as I am stating the position as
fully and frankly as I can, I will give to the House the general principles
which have guided us this year in making our final selection of tenders.
We have kept the four following broad considerations in our minds:

Firstly,—where the quality of coal was the same, the first comsidera-
tion, or the main consideration should be that of price;

Secondly,—we had to take into account the capacity of the
tenderer %o fulfil the contract;

Thirdly,—we had to take into account also the past performance;
and

_ Fourthly,—taking into account both quality and price, we endea-
voured to spread our orders over as many collierieg as
possible in order to help the industry in these bad times.

Those, Sir, were the general principles which we adopted, and I leave
it to the Heouse to decide whether we have not done our -best to obviate
-any charges that we have acted irresponsibly or blindly or at the dictation
of some one else.

Now, Sir, I come next to my friend, Mr. Mitra, and 1 would like in
the first place to point out that he has.made a little mistake in his argu-
ment that because the Nuilway Board at the present moment does pot
have an c¢ngineering cr u traffic expert, we could always get on without
them. As u matter of fact, it so happens that the Chief Commissioner
is himself an FEngineer and the Staff Member is himself a Traffic Officer.
It has thus been possible to double up these charges, and I would like
to say that I am not quite sure whether in other circumstances it would
be possible without some loss of efficiency to continue this doubling up
process.

Then, Sir, my friend suggested,—and I think in this suggestion he
was supported by more than one Member of this House,—that in future
the Railway Administration at headquarters shcould be carried on by a
Member with the usual Secretariat staff. Well, 8ir, I can only say that
I should not like to be the Member to have to carry on an organization
like that. I do not profess to be a railwa traffic expert; I do not profess
to be & railway engineering expert; nor do I profess to be a financial
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authority, and, I am afraid, though I appreciate the compliment conveyed
in that suggestion, that thig particular charge, if so constituted, would
be entirely beyond my capacity.

Then, my friend, Mr. Mitra, raised the question of Indianization. So far
s Indianization is concerned, I have always done my best to advance it, for
I recognise that considerations of national prestige, national self-respect, of
economic ~xpediency and of political advisability are all concerned in this
question. But, Sir, I would like to draw a distinction between recruitment to
the services and subsequent promotions to selection posts. So far as recruit-
ment for our superior Railway BServices is concerned, I think the House
is aware that recruitment is conducted in the proportion of 75 Indians to
25 Europeans. Now, those proportions have, as far as I know, been
adopted in almost every recruitment that has been carried out. I think
in only one case or two cases has the percentage been slightly smaller.
As regarda the numbers of Indians in the gazetted cadres, I have had
certaiy figures prepared for me and I would like to give them to the
House. I would point out that there has been a steady improvement in
the State-managed Railways since 1925 when this proportion was first
adopted in the matter of recruitment. In 1925, the percentage of Indians
was 28. In 1926, it had risen to 82. In 1927, it was 83. In 1928, it
was 35. In 1929, it had risen to 86. In 1930, it was 8688, and, in
1981, it was 86'90. Now, Honourable Members will see that there has
been a slight slowing down of the increase in the percentage in the last
two or three years, and I think they will readily realise the cause of
that. The cause has been that recruitment has been very greatly reduced
or almost stopped. But we have often been asked why is it that we
have not appointed an Indian or a member of & particular community,
say, to the Railway Board or to the staff of the Railway Board. The
House knows, I think we have often referred to that matter on the floor of the
House before, that we do not recruit these appointments gr rather we
do not make promotions to these appointments on a racial or a communal
basis. We strive to get the best man we possibly can and these posts,
Honourable Members will remember, are posts to which all officers can
aspire and look forward to as a reward for merit and for good work. If
a Junior officer were of such outstanding ability and merit as to justify
promotion to the Board, I should not have the faintest hesitation in
appointing him in supersession of his seniors. Also, Sir, where two officers
are of practically the same seniority and qualification, I think possibly
consideration may be paid to the fact that one belongs to a race or com-
munity not adequately represented in that particular branch of the
service, bul to deliberately supersede a senior officer who may be
thoroughly qualified and merits promotion to a selection post is to intro-
duce a new principle which will, to my mind, destroy the morale of the
services and which will be wholly unjustified. I can be no party to such
a course.

Then, my Honourable friend, Mr. Mitra, referred to the mechanical
apprentices at Jamalpur. The case has not come up #o me officially
yet, but I can give him the assurance that when it comes up, I shall
pay my very closest personal attention to the matter. As we are on
that point, I will also refer to what fell from my Honourable friend, Sir
Cowasji Jehangir. He must realise that I could not possibly undertake
to examins the case of every retrenched officer, but if he can select one
'or two cages in which he considers that Indian personnel has been un-
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fairly or inequitably treated or treated not in accordance with the rules
for retrenchment that we have laid down, then, Sir, I promise to regard
those cases as test cases and to go personally into the matter myself.

There i3 only one more aspect of this motion which I would like to
press upon this House. More than one speaker has said ‘‘Do away with
the Railway Board'’. I would ask what grounds there are upon which
that propcsal is made? Is it purely on the ground of analogy, the
analogy of the other Departments of the Seccretariat or has it any
reference to the actual quantum, the nature and the quality of the work
to be performed? I have only heard assertions that the Railway Board
is unnecessary and that this whole organisation can be done away with.
My Honourable friends must realise that while 1 am perfectly ready to
be convinced that this work can be better done by another organisation,
it is not ascertion merely that will satisfy me. 1t must be proof of some
kind.

Then, Sir, let me refer briefly to my friend, Mr. Joshi. Obviously 1
cannot now follow him in the complicated mathematical calculations
that he put forward. 1 am afraid that though they may appeur simple,
there is u fullacy underlying them. My Honournble friend raised the
general question of the treatment of labour and 1 would only reply to him
in general terms. I think in principle there may not be such a great
difference between the views held by Mr. Joshi and myself. I have often
expressed those views on the floor of this House. 1 have said that apart
from any question of prudence or expediency, I hold that there is a moral
obligation resting upon all employers of labour to undertake the progres-
sive improvement of the labour conditions, but, Sir, if there is a responsi-
bility resting upon employers, there is an equal responsibility resting on
labour in the service that they offer and in pressing and putting forward
their claims. T have not, I think, seen any particular readiness to appre-
ciate and to implement this responsibility on the part of labour. I
would, in regard to the specific point raised by Mr. Joshi, namely, as to
what we are doing on the recommendations of the Labour Commission,
say that ir. regard to that rather important suggestion, namely, the
bringing into existence of machinery to deal with railway disputes the
matter hag not only been considered—we have passed that stage—but the
Railway Board have formulated their provisional conclusions. These
conclusions should have been and would have been discussed with the
All-India Railway Men’s Federation last month, but unfortunately, owing
to the illness of the Chief Commissioner, that meeting had to be post-
poned. Those proposals, therefore, will be discugsed with the Federation
at the postponed meeting which will take place either this month or the
next. After that discussion, I do not think that any long period of time
should elapse before we come to final decisions and to the question of giving
effect to them. I will not follow my Honourable friend in regard to the
specific matter which he has raised, namely, the Madrag and Southern
Mahratta Railway dispute. It is unfortunate that the reference to this
matter should have taken the form which it did. I wil] only say this,
that I am glad of this opportunity of paying my public tribute to the
work of the Citizens’ Committee. The Committee did a great public
duty at considerable cost to fhemselvey, with courage and in & spirit of
disinterestedness and I will also say this that Government fully accept
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their findings that the Agent was not responsible for breaking either in
the letter or in the spirit the agreement that had been arrived at, and
they will adhere to that finding.

Now, Bir, I would like very briefly to refer to my Honourable
friend, Mr. B. Das. I had alresdy promised Dr. Ziauddin
Ahmad that I would sit at his feet and learn how the Railways
should be administered, but I am afraid I overlooked the fact that there
wae another sage and teacher in this House. (Hear, hear.) My Hcnour-
able friend, Mr. Das, seems to me to have tvllowed the line and adopted
the policy of my friend, Mr. Ghuznavi He wishes, I think, the Board
to be abolished. Why? Because, as he himself pointed out, the pre-
sent Administration have actually carried into effect the recommendations
made by the Public Accounts Committee, for instance, in the matter of
the reduetion of the stores balances! Then, Sir, he raised the question
of the concessions to the army. Well, there also, we have raised the
question, and we are now discussing it. And that, Sir, brings me, in
conclusion, to what my Honourable friend, Mr. Neogy, said; and may I
congratulate him on the restraint of his speech, which, if I may say
so, added greatly to the weight of his arguments. T particularly appre.
ciate the very discerning nature of his suggestion that T should abstain
from pronouncing at once an opinion on the weighty matters to which he
referred, for the reason that he felt that an immediate pronouncement
could not, in the circumstances of the case, possibly reflect the results
of a considered and an independent personal judgment. Honourable
Members will realize that the insistent and numerous preoccupations of
the last few months have left me little time tc address myself to the
very large and important questions which have always for many vears in
the past exercised this House and which exercise it todav; but I hope
that when I have again to face tl.n's House on the Railway Budget, I
may have made somie little progress with the consideration of some at
least of those important questions which we have so often discussed on
the floor of this House. Particularly, do I agree with Mr. Neogy in the
gtress he laid on the importance of maintaining contact between the
Railway Administration and public opinion. The grievance that the Cen-
tral Advisory Council has not met for some considerable time is a per-
fectly legitimate ome, but T may tell Honourahle Memhers that I have
already taken steps to summon a meeting. I hope those meetinas in the
future will be not merelv more numerous and more regular, but that they
mav lead to an atmosphere of co-operation between the representatives
of the Assembly and the Railway Administration which canmot but be
ot the greatest use to us in conducting the work of the Organization com-
mitted to our charge.

5 P.u.

I would only now, Sir, ask the House not to accept the motion placed
before it. As I have said, Mr. Ghuznavi already paid a compliment to
the readiness of the Board in the matter of listening to advice and criti-
cism. I think the gallant Knight from Calcutta told us that when he
entered the lists on behalf of some unfortunate subordinates, as indeed
befitted a Knight of the Round Table (Laughter), he obtained redress when
he went to the Railway Board. Similarly also my friend, Mr. Lalchand
Navalrai, said: *“T had'18 or 17 grievances and all T had to do was to see
the Financial Commissioner and I'had thosd grievances redressed.’”’
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Mr. Lalchand Navalral (Sind: Non-Muhammnadan Urban): Not all

The Honourable Sir Joseph Bhore: Let us hope, Sir, that all may be
redressed, but some perhaps are not worthy of redress. In any case,
1 venture to hope that those who have come to curse will stay to bless,
and I hope the House will have no hesitation in not accepting this motion.
(Loud Applause.)

Mr. A H. Ghuznavli (Dacca cum Mymensingh: Muhammadan Rural):
Sir, after the excellent, illuminating, informing, lucid and instructive speech
of my Honuourable friend, Sir Joseph Bhore, 1 would ask for the leave
of this House to withdraw my motion (Voices: ‘“No, no’’), but before
I do so, I desire to offer a few remarks. Sir, I am happy, I feel proud
that my criticism has had this effect that the Government will now be
paving at least between Rs. 20 lakhs and Tis. 30 lakhs. It was said-
yesterday that the saving of these lakhs on account of & new system
of purchase was not due to my criticism, but due to a fall in price in
the market.

Mr N. N. Anklesarla (Bombay Northern Division: Non-Muham.
madan Rural): On & point of order, Sir,—is the Honourable Member
entitled to make a speech when he asks for withdrawal of his motion? I
ask for a ruling from the Chair.

. Mr. Ohairman (Sir Hari Singh Gour): He is giving his reasons with a
view to persuading the House to let him withdraw his motion.

Mr. A. H. Ghuznavi: Now, Sir, I have taken these figures from the
Capital of last year and this year. Last year, one firm offered their coal
at Rs. 4-8-0. Then second class coal was offercd at Re. 8-4-0 by another
party. Well, last vear the coal which was offered at Rs. 4-3-0 was pur-
chased, and that tendered at Rs. 3-1—0, was not purchased; that is to
say, thev paid 15 annas per ton higher. Then, there was one tender at
Rs. 4-12-0, and another tender for the same was offered at Rs. 4-4.0, but
they bought the Rs. 4-12-0 coal and did not buy the coal offered at
Rs. 4-4-0.

Kunwar Hajee Ismail All Khan (Meerut Division: Muhammadan
Rural): 8ir, he is not giving any reasons for withdrawing his motion.

Mr. Chalrman (Sir Hari Singh Gour): I hope the Honourable Member
will be brief.

Mr. A. H. Ghuznavi: I shall take only five minutes more.

Mr. M. Maswood Ahmad: Are vou withdrawing, or are you going to
press for a division?

Mr. A, H. Ghuznavi: T want to give my reasons as to why T want to
withdraw.
(At this stagze Kunwar Hajee Tsmail Ali Khan rose.)

Mr. Ohatrman (Sir Hori Sinch Gour): Ts the Honournble Member
rajging any point of order? o .
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Eunwar Hajee Ismail Ali Khan: I should like to raise my point of
order that while the Honourable Member said that he agreed to withdraw
his motion, he is not giving any reasons in support of withdrawal, but he
is making a speech to justify himself in moving the original motion. Sir,
this should not be allowed at this stage.

Mr, A. H, Ghurnavi: This coal, which was offered last year, at
Rs. 4-8-0, has been offered, owing to depression, at Rs. 8-14-0; and the
coal that was offered last year at Rs. 8.4-0, has been offered this year,
owing to depression, at Rs. 2-13-0. They have bought at Rs. 2-13-0,
this year and not at Rs. 8-14-0, and that will save them Rs. 1-1-0, per
ton. Similarly,

'(At this stage there was thumping of tables in the Opposition Benches.)

Bir, in view of this attitude of the House, I beg leave to withdraw
my motion.

Mr, Ohalrman (Sir Hari Singh Gour): Hss the Honourable Member
leave of the House to withdraw his motion?

Some Honourable Members: No.

Mr, Ohairman (Sir Hari Singh Gour): As objection has been taken,
T will put the motion before the House. The question is:

¢ That the demand under the head ¢ Railway Board * be reduced to Re, 1."

The motion was negatived.

Mr. Ohairman (Sir Hari Singh Gour): Besfore I adjourn the House I
wish to ask Honourable Members whether they agree to a suggestion
that has been made in certain quarters and agreed to by a few Members
of the House for the discussion of business tomorrow, and on Saturday
and Monday. As Honourable Members are awafe, tomorrw is both
Friday as well as a day when Honourable Mcmbers have an engagement
elsewhero at about half past four. Tt has been suggested that in order
to economise time and give Honourable Members as much time as pos-
sible tomorrow, the questions which are set down in the agenda for
tomorrow may be passed over and that the work of the day might begin
at 11 o’clock, and that the House should rise for the mid-day recess at
12.40 and meet again at 2 o'clock rising at 4 o’clock in the afternoon.
If that is generally agreed to . .

Several Honourable Members: Yes, ves.

Mr, Chairman (Sir Hari Singh Gour): I take it that that is agreed to®
by most of the Members. The business will be arranged accordingly.

The Assembly then adjourned till Eleven of the Clock on Friday, the
924th February, 1988.

)
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